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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT NEW 

DELHI 

 

Original Application No. 470/2023 

 

Public Action Committee & Ors         Applicant(s) 

 

Versus 

 
State of Punjab & Ors 

Respondent(s) 

 

   Reply of Punjab Pollution Control Board i.e. respondent no.4 in compliance 

of order dated 10.08.2023 of the Hon’ble Tribunal through Environmental Engineer, 

Regional Office, Amritsar   

Respectfully Showeth; 

1) That the applicants Public Action Committee and others have filed the present case 

before the Hon'ble National Green Tribunal, New Delhi alleging that the industry 

namely M/s Amar Colour Chem India, 26, Focal Point, Amritsar is running on ZLD 

but has been damaging the environment by releasing toxic gages, fugitive fumes 

in ambient air as well as discharging harmful effluents in the domestic sewer 

illegally and in a very unscientific way, resulting in serious health related problems 

for residents, for workers of factory and public at large.  

      After consideration of the matter, the Hon'ble National Green Tribunal was 

pleased to pass an order dated 10.8.2023 in the case thereby constituting a Joint 

Committee consisting of one representative of State Pollution Control Board, one 

representative of Central Pollution Control Board and one representative of 

Collector / DM, Amritsar with a direction to submit Factual and Action Taken 

Report. The State Pollution Control Board was nominated nodal agency for 

coordination and compliance. At the same time notices were issued to respondent 

no. 2 (Deputy Commissioner, Amritsar), respondent no.4 (Senior Environmental 

Engineer, Zonal Office, Amritsar) and respondent no.5 (Amar Colour Chem India) 

to submit their reply. 
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2) The present reply is being filed by Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Amritsar on behalf of respondent no.4 and the 

reply may kindly be read in the following paragraphs.     

  

3) That briefly stated that M/s Amar Color Chem India is a small-scale red category 

industrial unit located in approved industrial zone i.e. Focal Point since 1997 (Plot 

No.26, Focal Point, Mehta Road) of Amritsar. The industrial unit deals in the 

manufacture of basic dyes, glycerine, benzaldehyde and dyes methyl aniline using 

oil green, oil yellow and other chemicals like ortho toluidine, mono chlorobenzene 

and acids as raw materials. The industry has obtained consent to operate under 

Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control 

of Pollution) Act, 1981 from the Board which was valid upto 30.06.2020 with 

certain terms and conditions. The consents were further renewed on temporary 

basis as per details given in the following paragraphs. 

 

4) That a complaint against the industrial unit regarding emission of fumes and 

untreated effluents was received in the Board and accordingly notices were issued 

to the industrial unit under the Water Act, 1974 and the Air Act, 1981. In reference 

to the complaints, the unit was visited by Sub Divisional Magistrate (SDM)-2 

Amritsar; General Manager, District Industries Centre (GMDIC) Amritsar; Professor 

of Department of Textile Technology, NIT, Jalandhar; Professor of Department of 

Chemistry, Guru Nanak Dev University (GNDU) Amritsar and Environmental 

Engineer, Amritsar on 29.09.2020. According to the report of the team the industry 

was not operating at full capacity, although yellow paint was scattered throughout 

the factory. A copy of the report is enclosed herewith as Annexure R-4/A. 

Keeping in view the violations, the Board vide letter No. 3593 dated 27.11.2020 

has issued directions to close down the industry. A copy of letter no.3593 dated 

27.11.2022 is enclosed herewith as Annexure R-4/B. In compliance of the 

directions issued vide letter no. 3595- 98 the PSPCL authorities had disconnect the 

electric connection of the industry vide order No. 100011919203 dated 

16.12.2020. 

 

5) That keeping in view the request given by the industry and its compliance, the 

Board extended the period of consent till 31.05.2021 and issued directions to 

Punjab State Power Corporation Ltd authorities for temporary restoration of the 

electric connection of the industry till 31.05.2021. But due to non-compliance of 

the decisions of hearing by the unit, the consent issued by the Board to the 

industry was revoked vide Board's letter No. 1070 dated 07.05.2021, a copy of 

which is enclosed herewith as Annexure R-4/C.  The Board had issued further 

directions vide letter No. 1074-77 dated 07.05.2021 to the Punjab State Power 

Corporation Limited to disconnect the power connection of the industry. A copy of 
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letter no. 1074-77 dated 07.05.2021 is enclosed as Annexure R-4/D. After 

receiving a complaint against the industry again, the Board issued directions to 

seal the water and air polluting machinery and D.G set vide letter no. 1249-50 

dated 17.05.2021, a copy of which is enclosed herewith as Annexure R-4/E. The 

machinery of the industry was sealed in the presence of the Sh. Rohit Handa 

(Partner of the firm) by the officer of the Board. 

 

6) Thereafter, keeping in view the progress report and request submitted by the 

industry and as per decision taken in the hearing held on 06.08.2021 before the 

Chairman of the Board, the consent to the industry was granted upto 16.11.2021 

and directions were also issued to Punjab State Power Corporation Limited to 

temporary restore the electric connection of the industry till 16.11.2021 after 

obtaining a bank guarantee of Rs. 10 Lakh. A copy of the direction is enclosed as 

Annexure R-4/F.  

 

   According to the decision taken during the hearing, a technical team was 

formed under the chairmanship of Dr. Varinder Kaur, Department of Chemistry, 

Guru Nanak Dev University, Amritsar to conduct technical audit of the industry. 

The technical team after visiting the industry on 13.10.2021, submitted its report 

on 14.12.2021 to the Board and a copy of the report is enclosed as Annexure R-

4/G. According to the report, the effluent treatment plant installed by the industry 

was not functional and adequate arrangements were not made to control air 

pollution. Based on the report of technical team, the Board issued orders to close 

down the industrial unit on 10.01.2022, a copy of which is enclosed as Annexure 

R-4/H. 

 

7) The industry filed an appeal before the Appellate Authority against the orders of 

the board dated 10.01.2022 and stated that all deficiencies have been removed. 

After hearing the both parties, the Appellate Authority vide order dated 21.02.2022 

granted permission to operate the industry subject to certain conditions and the 

Board was asked to obtain a report from the Ministry of Environment and Forests, 

Government of India regarding dyes being used by the industry. The industry was 

directed to rectify all the deficiencies within a month and the Board was directed 

to submit report after visit. The Board was also directed to take action against the 

industry on receipt of any complaint. A copy of the order dated 21.02.2022 of the 

Appellate Authority is enclosed as Annexure R-4/I. 

  The Board vide letter No. 1004-05 dated 04.04.2022 issued directions to 

Punjab State Power Corporation Limited for restoration of electric connection of 

the industry on temporary basis for 01 month and a copy of letter no. 1004-05 

dated 04.04.2022 is enclosed as Annexure R-4/J. The Board had written a letter 

dated 12.04.2022 to the Government of India, Ministry of Environment seeking 
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information regarding the dyes, but no response to the letter was received from 

the Government of India. A copy of letter dated 12.04.2022 is enclosed as 

Annexure R-4/K.  

   During the hearing on 06.05.2022, the industrial unit presented the 

information obtained under the Right to Information Act from the Ministry of 

Environment and Forests, Government of India before the Appellate Authority 

according to which Auramine Yellow and Malachite Green are not banned in India. 

After hearing the case, the Appellate Authority vide order dated 06.05.2022 

granted permission to operate the industry subject to certain conditions and the 

Board was also directed to seek a response from the Ministry of Environment and 

Forests, Government of India. A copy of the order dated 06.05.2022 of the 

Appellate Authority is enclosed as Annexure R-4/L. The Board vide letter No. 

1988-89 dated 16.06.2022 asked the Punjab State Power Corporation Limited to 

temporarily restore the power connection of the industry for 06 months up to 

31.12.2022 and extended the consent of the industry up to 30.11.2022. A copy of 

letter no. 1988-89 dated 06.06.2022 is enclosed as Annexure R-4/M.  

8) That further, it is submitted that in reference to the complaint received 

telephonically on 21.06.2022 against the industry, the industry was inspected on 

the same day, samples of colored water were taken but the owner of the unit 

closed the main gate of the industry after taking away the sample. The consent 

granted to the industry was revoked by the Board vide letter No. 2243 dated 

08.07.2022, a copy of which is enclosed as Annexure R-4/N and the Punjab 

State Power Corporation Limited was directed to disconnection of electric 

connection of the industry vide letter No. 2245-47 dated 08.07.2022. A copy of 

letter no. 2245-47 dated 08.07.2022 is enclosed as Annexure R-4/O.  

 

    The industry again filed an appeal before the Appellate Authority 

against Board’s orders dated 08.07.2022. Taking serious note of the process of 

snatching of samples, the Appellate Authority vide order dated 23.08.2022 

dismissed the appeal of the industry and a copy of the order dated 23.08.2022 is 

enclosed as Annexure R-4/P. The Board issued letter No. 2802-04 dated 

30.08.2022 and instructed the officials of PSPCL to follow the directions issued by 

the Board dated 08.07.2022. A copy of letter no. 2802-04 dated 30.08.2022 is 

enclosed as Annexure R-4/Q. 

 

9) That it is pertinent to mention here that the industrial unit had obtained stay orders 

from a Court in Amritsar regarding the dispute of bill payment with Punjab State 

Power Corporation Ltd (PSPCL), as such, the power connection of the industrial 

unit was not disconnected by PSPCL. Considering the regular complaints, the Board 

vide letter No. 3333-35 dated 12.10.2022 issued instructions to seal the plant and 
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machinery with DG set of industry. A copy of letter no.3333-35 dated 12.10.2022 

is enclosed as Annexure R-4/R. 

  On 28.10.2022, the machinery of the industry was sealed by the officers of 

the Board along with the officials of Gujarat Gas Limited and police staff in the 

presence of the representatives of the industrial unit. Apart from this, 

Environmental Compensation amounting to Rs. 837500/- was also imposed on the 

industry for not complying with the directions of the Board.  

10) That the industry filed an appeal before the appellate authority to set aside the 

orders dated 12.10.2022 and dated 14.10.2022 issued by the board and stated 

that they have spent a lot of money to set up an industrial unit which is providing 

employment to the people and also paying taxes to the government. They have 

been working for the last 25 years but false complaints are being registered against 

them and they are not being allowed to work. The Appellate Authority after 

perusing the entire record of the case and hearing both the parties, disposed of 

the appeal of the industrial unit vide order dated 16.11.2022 whereby conditions 

were imposed for the running of the industry and to install air pollution devices on 

all the industrial vessels and to make adequate arrangements. A time period of 

six-month was granted to the industry to make compliance. The industry was also 

directed to obey and follow all the instructions of the board. A copy of the order 

dated 16.11.2022 of the Appellate Authority is enclosed as Annexure R-4/S. 

Subsequently, the Board granted consents to operate under the Water Act, 1974 

and the Air Act, 1981 till 23.05.2023 to the industry, the copies of which are 

enclosed as Annexure R-4/T. 

 

11) That further it is submitted that the officer of the Board visited the industry on 

03.01.2023, and found that the industry was violating of the conditions of consent 

granted under the Water Act, 1974 and the Air Act, 1981. Accordingly, directions 

for closure of the industry were issued vide Board's letter No. 631 dated 

09.03.2023, a copy of which is enclosed as Annexure R-4/U. Directions were 

issued to the officials of Punjab State Power Corporation Limited vide Board's letter 

No. 627-628 dated 09.03.2023, to disconnect the power supply available to the 

industry. A copy of letter no. 627-28 dated 09.03.2023 is enclosed as Annexure 

R-4/V.  

 

    Thereafter, the Board has formed a team of three officers with 

direction to submit report. The team gave its report after visiting the industrial unit 

on 11.04.2022. During the team's visit, the industry was not operational but 

violations were still being committed by the industry. A copy of the report dated 

11.04.2023 is enclosed as Annexure R-4/W. The industry again applied for 

obtaining the Consent to Operate of the Board under the Water Act, 1974 and Air 
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Act, 1981 on 16.03.2023 and 31.03.2023 but on both the occasions the consent 

applications were returned to the industrial unit being incomplete.  

 

12) That further it was observed that the industry has failed to comply with the orders 

dated 16.11.2022 of the Appellate Authority and the directions of the Board and 

was operating its reaction tanks without connecting all the vessels with air pollution 

control devices, hence Bank guarantee amounting to Rs.10 lakh deposited by the 

industry was en-cashed by the Board. The Board issued further order for sealing 

of the industry vide letter No. 1365 dated 24.05.2023, a copy of which is enclosed 

as Annexure R-4/X. However, on 24.05.2023 during the visit of team of the 

regional office, the representative of the industry submitted a request that huge 

quantity of raw material is present in the process and requested not to seal the 

plant and machinery at the moment. Therefore, the action for sealing of machines 

could not be carried out. The request of the industry is enclosed as Annexure R-

4/Y. 

    The industry again filed appeal before the Appellate Authority 

seeking permission to operate the industry and claimed that the industry applied 

for the consent of the Board but each time the consent was denied without any 

hearing. The Appellate Authority vide order dated 31.05.2023 disposed of the 

appeal with direction to the industry to apply for fresh consent to operate under 

the Water Act, 1974 and the Air Act, 1981 within 15 days and the Board was 

directed to decide the application of the industry on merits. A copy of the order 

dated 31.05.2023 of the Appellate Authority is enclosed as Annexure R-4/Z.  

   The industrial unit had applied for obtaining the consent to operate of the 

Board under the Water Act, 1974 and the Air Act, 1981. In order to verify the 

present status of the industrial unit, the officers of the Board visited the industrial 

unit on 08.06.2023 and observed that the industrial unit has carried out works to 

remove the defects and to prevent pollution. Report dated 08.06.2023 of the Board 

officer is enclosed as Annexure R-4/AA. 

    Keeping in view the remedial and corrective measures taken by the 

industry, the Board granted consents to operate to the industry under the Water 

Act, 1974 and the Air Act, 1981 till 31.12.2023 with special conditions that the 

industry shall conduct an environmental audit at its own expense within 3 months 

from IIT, Delhi regarding installation of effluent treatment plants and air pollution 

devices. A copy of the approval is enclosed as Annexure R-4/AB. 

13) That it is relevant to mention here that the Hon'ble National Green Tribunal was 

also pleased to constitute a Joint Committee consisting of one representative of 

State Pollution Control Board, one representative of Central Pollution Control Board 
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and one representative of Collector / DM, Amritsar vide order dated 10.8.2023 

passed in the present case with a direction to submit Factual and Action Taken 

Report. The State Pollution Control Board was nominated nodal agency for 

coordination and compliance. The Joint Committee comprising of Sh. Nikas Kumar, 

IAS, SDM, Amritsar-II; Sh. J P Meena, Scientist-D, CPCB and Er. Sukhdev Singh, 

EE, PPCB, RO, Amritsar had visited the unit of M/s Amar Colour Chem India, Plot 

No. 26, Focal Point, Amritsar on 20.10.2023 and prepared the report. The Joint 

Committee report has been separately submitted by the Environmental Engineer, 

Punjab Pollution Control Board, Regional Office, Amritsar in compliance to order 

dated 10.8.2023 for kind perusal and consideration of this Hon'ble Tribunal. The 

Board is taking action on the recommendations of the Joint Committee.  
 

  The reply of Punjab Pollution Control Board is submitted for kind 

consideration of the Hon'ble National Green Tribunal.   

 

               Submitted by 
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The team constituted by Chairman, PPCB, Head office, Patiala ~oq:tlXli:ug-·u 

1. Sh. Shivraj Singh Bal, SDM-2, Amritsar 

2. Sh. Balwinder Pal Singh Walia, G.M.DIC, Mehta Road, Amritsar 

D J N Ch k b NIT, pQ. REC, 3. r. • · a ra orty, Professor, Department of Textile Technology, 

Jalandhar 

4. Dr Sachin Kumar, Professor, Department of chemistry._ GNDU, Amritsar 

5. Sh. Harpal Singh, Environmental Engineer, PPCB, Regional office, Amritsar 

Visited M/s Amar Colour Chem India, Plot No. 26, Focal point, Amritsar on 29/09/
2020 

at 

12.30 Pm onwards. During visit the said team observed the following: 

h f I reactor was not 1. T e actory was not working in full strength and even a sing e 

functioning. 

2. No fumes and smoke was noticed due to non functioning of boiler and reactors. li!b-----~~3. No safety and health measures were taken for workers. Worker engaged in packing of 

dye were also colored in yellow color which is not good for health. 

4. Whole factory was spilled with yellow colored dye. 

5. Some of the chemicals used during manufacturing have ill-effect on human heal th • such 

as genotoxic, teratoge11ic and carcinogenic in nature. 

6. M ill owner was not cooperative; he was not giving us the record of procured materials 

and sold materials, i.e raw material used and final product, rather telling to go to 

registered office to collect those records. 

7. Mill owner informed us about zero discharge but actually discharging some poliu t ed 

liquor. 

S. Despite prior information about the visit, the industry was not functioning fully not 

allowing the team to evaluate to the maximum extent. 

This is for your kind information and necessary action, please. 

~~o~o ~- a tY:::lir 
_j 

?-,-. J. ~~ . 
(Professor, GNDU Amritsar) (Professor, NIT jalandhar) 

Sh. Shivraj Singh Bal?-'\ \ ~ \ YO 
(SDM-2, Amritsar) I 

s~d"r 
(f nvironmenta/ Engineer, PPCB, 
Regional office, Amritsar) 

cr.t 
Sh. Balwinder Pal Singh W r 
(G.M.DIC, Mehta Road A a ~a, 

, mntsar) 

Annexure R-4/A
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¥PUNJAB POLLUTION CONTROL BOARD 
Zonal Office, Plot No. 164, Focal Point, Mehta Road, Amritsar 

Tele Fax:- 0183-2581420 Webslte:-www.ppcb.gov.ln email:- seezoasr@yahoo.com 

No. Regd. Date: 

To 
M/s Amar Colour Chem India, 
26, Focal Point, 
Amritsar. 

Subject: Directions u/s 33-A of Water (Prevention & Control of Pollution) 
Act, 1974 as amended in 1988 and u/s 31-A of Air (Prevention & 
Control of Pollution) Act, 1981 {13163326). 

Whereas, it is obligatory part of the institute to obtain the consent to 
establish (NOC) u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s 
21 of Air (Prevention & Control of Pollution) Act, 1981 before the establishment/ 
expansion of the unit. 

And whereas, it is obligatory part of the industry to obtain the consent of 
~--:; Board to operate an industrial plant u/s 25/26 of Water (Prevention & Control of 
, ·,J;f,n) Act, 1974 u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for 

dis~,~arging of effluent/emissions from its industrial premises. 
And whereas, it is mandatory on the part of industry to provide adequate 

and appropriate pollution control facilities to bring down the concentration of various 
pollutants in its effluent/emission within the permissible limits prescribed by the Board. 

And whereas, A complaint was received against the industry. The industry 
was visited by team comprising of officers of Regional Office and officers of Municipal 
Corporation, Amritsar on 05/02/2020. The processing sheds of the industry were found 
locked. However, the noise from these sheds was reflecting that the machinery / 
equipments seems being operated in these sheds. The representative of the industry 
denied to show the process being operated in the industry. ETP installed by the industry 
was not in operation. Representative of the industry informed that they are not 
operating their unit, therefore ETP was not in operation. During visit, pipeline / channel 
and manhole of the industry leading to MC Sewer was inspected and coloured effluent 

i was found discharging into the M.C. sewer. Effluent samples were collected by the team 
-·:n the manhole of the industry which leads to M.C. sewer. 
1" And whereas, further, the erection / installation work of some machinery 

wa~; in process within its premises which reflects that expansion of the industry was 
under process. Further as per the analysis report of trade effluent samples, the 
concentration of various parameters are found beyond the limit prescribed by the 
Board. 

And whereas, Proceedings of the personal hearing before the Chairman of 
the Board on 09/07/2020 in reference to Notice to issue directions u/s 33-A of the 
Water (Prevention & Control of Pollution) Act, 1974 and 31-A of Air (Prevention & 
Control of Pollution) Act, 1981 and Show cause notice for revocation of CTO's under the 
Water (Prevention & Control of Pollution). Act, 1974 and 31-A of Air (Prevention & 
Control of Pollution) Act, 1981 was issued vide Zonal Office, Amritsar vide letter endst. 
No. 2360 dated 13/08/2020, wherein lt was decided that the constituted team shall visit 
the industry when it is in operation and also interact with the1complainants to know the 
grievances. 

And whereas, thereafter, the team consisting of ·sh. Shivraj Sin:;h Bal, 
SDM-2, Amritsar, Sh. Balwinder Pal Singh Walia, G.M.DIC, Mehta Road, Amritsar, Dr . 
.J.N. Chakraborty, Professor, Department of Textile Technology, NIT, P~. REC, 
Jalandhar, Dr Sachin Kumar, Professor, Department of chemistry, GNDU, Amritsar and 

S'1. H_arpal. Singh, Environmental Engineer, PPCB, Regional Office, Amrit;ar contar:ted 
the qimplamant and visited the industry on 29/09/2020. · d 

'- And h . I office Amritsar an 
briefed about h" w ~reas, complainant has attended Reg1ona tation along with 
possible resol t· is grievances and handed over written represer. 

u ions to the team. 
3 

Annexure R-4/B
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r Dlrttt1o11, 
"ot iot '-1. 

' 
And whereas, during visit, the said team observed th~ a~/;e~::-

1. Toe factory was not working in full strength and even a sing or Was n 
fucti. ' ~ 

2 N~ fu~:~nd smoke was noticed due t~ noii functioning of boiler and reactors 
3: No safety and health measures were taken for wo~kers. Worker engaged ·

1
n 

packing of dye were also colored In yellow color which is not good for health. 
4. Whole factory was spilled with yellow colored dye. . 
5. Some of the chemicals used during manufacturing ~ave ill-effect on hulllan 

health such as genotoxic, teratogenic and carcinogenic in nature. d f 
6. Mill o~ner was not cooperative; he was not giving us the recor O procur!!II 

materials and sold materials, i.e. raw material used and final product, rather 
telling to go to registered office to collect those records. . . 

7. Mill owner informed us about zero discharge but actually discharging some 
polluted liquor. f · · 8. Despite prior information about the visit, the industry was not unct,ornng fu1~ 
not allowing the team to evaluate to the maximum extent. 

And whereas the Environmental Engineer Regional Office further reported 
that the indusby is not c~perating to show its process, complaints have been received 
against the indusby and industry operating its unit without the valid consents of the 
Board and violating the various provisions of Water (Prevention & Control of Pollution) 
Act 1974 and Air (Prevention & Control of Pollution) Act, 1981. , 

And whereas, the matter has been considered by the Competent Ai1
,,

1 
.• 

and decided to issue the directions u/s 33-A of Water (Prevention & Conl'.< 'i ~;. 
Pollution) Act 1974 and u/s 31-A of Air (Prevention & Control of Pollution) Act, 1%1. , .rq 
the closure of the industry. 

Now, therefore, Punjab Pollution Control Board, in exercise of the power 
conferred upon the Board u/s 33-A of Water (Prevention & Control of Pollution) Act 
1974 & u/s 31-A of Air (Prevention & Control of Pollution) Act, 1981 having been ful~ 
satisfied that it is a fit case to issue directions and here by, direct as follows:-

1. That the industry will stop operating an Industrial Plant & stop forthwith 
discharging any emissions/effluent from its industrial premises into atmosphere, 

2. That industry shall not restart any process/plant unless all necessary air pollution 
control measures are taken and concentration of various pollutants conforms to 
the emissions/effluent standards laid down by the Board. 

3. That the industry shall not restart discharging air pollutants until it obtains th 
consent of the Board to operate an Industrial Plant refused u/s 21 of the.• 
(Prevention & Control of Pollution) Act, 1981 as amended in 1987 u/s 25/i ;-. 
the Water (Prevention & Control of Pollution) Act 1974. 

4. That Punjab State Power Corporation Ltd. will disconnect the. supply of electricicy 
available to industry. 

In case of the failure to comply with the above directions, you are liable 
for action u/s 41 of the Water (Prevention & Control of Pollution) Act 1974 &as 
amended in 1988 and u/s 37(1) of the Air (Prevention & control of Pollution) A~ 
1981as amended in 1987. 

This issue ~ · c(. ap~ val of Chairman of the Board. 
~~-~ A.!.E.-.) st/}---"- , 0ri _, ,t,:, ... 

I :-'_

0 

/ /15 ... :•p:~j'\r;\ - ' . 
1 • ~ )* J ~ \t v-Senior Environmental Engineer 

?::.'SC\.~ ·~:<· 7.Jt . For and on behalf of the ppCB En~st. No. ·~~ -:;w : tl!llli ,.,,,~,( Dated 'i~\,,\~~ 
. A copy_of e 1s forward~d to the Environmental Engineer, Regional 

Offi:e, ~unJab Pollution c_ontrol aoard,. Amritsar for information and necessary action, 

He 1s du ,cted to submit the compliance within :::::Y:~ \ L ~:~•~ 

t• andZ~/l": pF •·' ., y l 10
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No, 
TO 

Sub: 

.PUNJAB POLLUTION CONTROL BOARD 
onal office, Plot No. 164, Focal Point, Mehta Road, Amritsar Z Fai<"· 0183-2581420 Webslte:-www.ppcb.gov In email:- seezoasr@yahoo.com rete · · 

1. 

2. 

Regd. Date: 

The Chief Engineer (Border Range), 
Punjab State Power Corporation Ltd, 
Amritsar. 

The Superintending Engineer (Distribution), 
Punjab State Power Corporation Limited, . 
Amritsar. 

Directions u/s 33-A of the Water (Prevention & Control of 
Pollution) Act 1974 and u/s 31-A of the Air (Prevention & Control 
of Pollution) Act, 1981 - M/s Amar Colour Chem India, 26, Focal Point, 
Amritsar. 

~ ~ In reference to above, it is intimated that the Competent Authority has .,S ~ ;;}?d to disconnect the supply of electricity available to the premises of subject cited 
·\~c.\ ,i.ry. 

You are, therefore, directed u/s 33-A of Water (Prevention & Control of 
Pollution) Act 1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 
to comply with the following direction:-

"That the authorities concerned shall disconnect the electric 
connection of the industry with immediate effect and not to restore the same 
without prior permission of Punjab Pollution Control Board." 

In case of failure to comply with the above said directions, you are liable 
for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37 
of the A" nti~n ~Control of Pollution) Act, 1981. 

/4~!4 ~J!·:;; ~ 
. ,iJ;' j~~ t·,; ) / ~ l l t k-- Senior Environmental Engineer 11 \,8i * ft C\ I , For and on behalf of Chief Env. Engineer ~ i ...., C7 ..#> C'l'S': tstft: )1/: . 

vr~, ;ffeP/ ,y".\\\\ 

Endst. No. S'\ ':\- Dated. '!}_~\~k 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Amritsar for information and necessary 
action. He is directed to submit the compliance report of above said 
directions, within 07-days. 

Endst. No. ·-----

Senior 
For and on f;;,h 

Dated. -----
Fo 

1 
. A copy of the above is forwarded to M/s Amar Colour Chem IndiaJ.~ 
~ for information. 

~ 
Senior Environmental Engineer 

For and on behalf of Chief Env. Engineer 

11
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- · ;fu..m:. 
~ -
~PUNJAB POLLUTION CONTROL BOARD 

zonal Office, Plot No. 164, Focal Point Mehta Road Amritsar 
. 0183-2581420 Webslte:-www b ' ' 

fele Fax,· .ppc ,gov.In emall:- seezoasr@yahoo.com 

NO••··· ............ . 

fo M/s Amar Colour Chem India, 

Pict No. 26, Focal Point, 

Amritsar. 

Dated .................... . 

b Revo<:;ition of consent to operate under the Air (Prevention & Control of 

su : pollution) Act, 1981 and Water {Prevention & Control of Pollution) Act 1974. 

Whereas it is obligatory on the part of Industry to obtain the 'consent to operate' of the 

ard u/s 25/26 of the Wate~ (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air 

~v~n:;;. ~" c:nn:!::. Pollution) Act 1981, for ~ischarge of effluent/eml~sion ~~~- i~ pr~mises 

· AniZtiereas, it is mandatory on the part of industry to install proper and adequate Water 

&'Air pollution Control Device so that the. concentration of various pollutants conforms. to the 

ffiuent/ emission standards prescribed by the Board. 

e . And whereas, the Hon'ble Supreme Court of India, New Delhi, while considering CWP No. 

375 of 2012 titled as Paryavaran Suraksha Samiti and Others Versus Union of India and Ors has 

assed its order dated 22.02.2017, deciding as under:-

p 1. All the industries are required to setup Effluent Treatment Plant {ETP)/ Common 

Effluent Treatment Plant (CETP)/Sewage Treatment Plant (STP) and make the 

2. functional within the prescribed time limit of 3 months. h 

3. The State Pollution Control Board's are required to carry out inspection to ensure t e 

compliance of the directions of the Hon'ble Supreme Court of India. . , . 

The industrial units, which have not been able to make their ETPs fully operational 
4
' within the notice period shall be restrained from any further industrial activity. . 

s. The Punjab Pollution Control Board should initiate the action against the defaulting 

industries. - . · 

And whereas, the Punjab Pollution Control B~ard in ~omplian~e to _the above said orders 

d b Hon'ble supreme Court of India New Delhi, has given Public notice through a common 

pa~:Cse;nent in various newspapers on 17.03.2017 and subsequently fina! notic~ on 18.05.2017 

- •
0
~" r:r:- the industries about the order passed by the Apex Court of India. A time _of 3 ~onths 

0 
PP_ -~th h the said notice to make the effluent treatment plant fully functional 1.e. by 

· was given roug 
, 

21.05.2017: th . . d stry was afforded an opportunity of personal hearing before the Ch~irman 

of ~-e ~aa~:~n 0~)~712020, wherein after hearing ~he office~ of the Board and representatives of 

th . d sby the worthy Chairman of the Board decided that.-
emu , ffi · stituted · 

1. A team of the following o rcers 1s con . . ·: . 

a) The representative of the Distt. Administration, Amritsar._ 
. f D'stt Industries Center, (DIC) Amritsar. 

b) The representative o Ed' . ti al Institution of repute in the field of manufacturing 

c) Two experts from an uca on 

dyes and chemical separately. . 
· Regional Office Amritsar. h 

d) · Environmental Engineer, 1 
• ' f the processes being carried out by t e 

2. The team shall do the completelli;i:s: iubmlt report along with their findings by 

industry w.r.t. water and air po to be adopted by the industry. 

suggesting pollution control measures I . nts and visit the surrounding area of the 

'''t Team shall also interact with ttie comp am~ainants. ·· 

.. industry to know the grievances of_~e ~omperation and if the industry does not allow_to 

4. Team shall visit the industry w~en ,ti'5 ,n aop be taken and submit complete report w,th 

· monitor the industry then pohce h~ ~ m Y da s 

. their findings/ recommendations within 10· ~bers and get the compliance of above 

5. Regional Office shall coordinate ~e team me . 

said decisions within stipulate per~! f Water (Prevention & Control of Polluti~~) : 

It Is added that the directions u/s 3 • 0 
1 tion) Act 1981 has been issuei:i O . 

1974 and u/s 31-A of Air (Prevention & Control of :~I~ 27111;io20 to disconnect _t'le elect!,c 

PSPCL Authorities vide Board's letter n~. 3595-96 a de not to restore the same without prior 

connection of the Industry with Immediate effect an 

Permission of Board. 

Annexure R-4/C
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cited lndustrv applied for obtalni~g consen~ 1 
It Is further intimated that the subject llution) Act, 1974 and Air (Prevention&. Contr to operate under Water (Prevention &. Control of P;e copy of Disconnection Order Issued by P~~ Of Pollution) Act_ 1981. Toe Industry subm:d ro osal and undertaking, which Is as under:-•- CL ' Authority (copy attached) and also subml P P ffluent treatment plant comprising of an - , • Toe Industry has Installed adequa: e em 

the chemlcal dosing ~ems and flltratl ~ rt ~ood fired baby boiler to CNG fired b • Toe Industry has also proposed to conve 
aby boiler. . ood with scrubbing systems through Which . • Toe Industry has provided su~o;!ugh water tanks in which caustic soda is lllixedthe emissions are sucked and passe 
to absorb the gases. , ufacture any AZO dyes. Further, we Gon't a • we use basic dy~ and we d~~ ~ ;~~I team who visited our factory in September9: .e with the observations of the g d es which cause ill effect to the human being · i)/ year because we don't use a~J /recessing these dyes there will be no harm to a~ e assure the department that w e facturing of our product. .. y of the_workers/staff because of man~er the Water (Prevention & Control of Pollution} Accordingly, consents to ope~at~ ~nllution) Act 1981 were granted to the industry i Act, 1974 and Air (Prevention & Conn:o O O 

irections u/s 33-A of Water (Prevention &. Contrir a perio~ up to 28.02.2021/ofg ~~~ :e ~r (Prevention & Control of Pollution) Act, .:1981 \ 0f Pollutio~) Act, 197~ an ucti~ f the induetn, temporarily up to 28.02.2021 vide.~ Jard's . or 
restoration of electric conne on o . ·"' , . . _ , , ~-- - ~ 
no 3922-23 dated 31/12/2020 with direction to the industry that. . -. 1. Toe industry shall neither discharge a~y untreat~d tr~de effluent into M.C. Sewer nor shall emit anv untreated air emissions m the ambient air. . . 2. Toe industry shall get its proposals of control of w~ter & _a1i: i)o!lut1on audit7d fyorn Deptt. of Enviro:1ment &. Bio-Technology, GNDU, Amritsar w1thm 1~ days. The _industry shall also submit the material balance stateme~t as pe~ ma~ufacturmg process ·involved duly verified from GNDU anC: shall also s~bmIt a cert~ficat1on from. G~DU for us_ing of . eco-friendly raw materials and rmmufacturing of eco friendly dyes w1thm 15 days i.e. up to 15/01/2021. . . . . . 3. Based on the report of GNDU, if up-gradation Is required m the pollution control system, the industry shall do the same by 31/01/2021 and report to the Board by 31/01/2021. 

4. Toe industry shall stop using wood and any other fuel and start using PNG as per the . MOU signed with the GSPL by 31/01/2021. And whereas, along with the release of electric connection, the Competent Authority of the Board decided to constitute a committee of following officers to check the commitments made by the industry during its request for release of electric connection:- ., • 1. Sh. Harbir Singh, Senior Environmental Engineer. K~ 2. Sh. Manohar Lal Chohan, Environmental Engineer. 
¢ ' , .. 

3. Sh. Rajesh Kumar, AEE. 
· 4. Sh. Sandeep Gupta, ASO, Zonal Lab Jalandhar. 5. Sh. Harpal Singh, Environmental Engineer, Regional Office, Amritsar (to assist the team). And whereas, Sh. Harbir Singh, Senior Environmental Engineer Zonal Office Jalandhar has submitted its report vide no. 1207 dated 10/03/2021 wherein it is reported as under:-(A) Toe visited the industry on 10/02/2021 team of following officers of the Board. (1) Er. Harbir Singh, SEE (Zonal office, Jalandhar/ Amritsar) (2) Er. Manohar Lal Chauhan, EE (Zonal office, Amritsar) (3) Er. Harpal Singh, EE (Regional office, Amritsar) (4) Er. Sukhdev Singh, AEE (Regional office, Amritsar) (5) Er. Rajesh Kumar, AEE (Regional office, Amritsar) (6) Sh. Sandeep Gupta, ASO (Zonal Lab, Jalandhar1 (7) Sh. Harpreet Singh, JSO (Zonal lab, Jalandhar) (B) Toe team also visited the complainant industry and enquired about the grievances of complainant. During visit Sh. Devinderpal Singh, complainant and workers working .in ~e industry of complainant informed that they are facing problem of breathing & eye irritation due to operation of M/s Amar Colour Chem. Toe complainant also informed that the industrY has made expansion around 06-months back adjoining to the wall of complainant. The emissions of the industry are carcinogenic in the nature as evident from previous visits• ~nd . demanded testing. Toe complainant also informed about the list of products bei_n~ manufactured by the industry from the website of M/s Amar Colour Chem. (Copy of visi

5 
report is enclosed as per Annexure-A). An Ambient Air Quality Monitoring samples wa collected from Roof of the complainant industry. (C) Observations During the visit;-

13
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, 

r 

l 
. dustrY is dye & dye Intermediate manufact . 

111e in nes of industries as notified by CPCB & M unng Industry and Is covered under the 17 . 

catego ufacturlng of mainly two types of d es oEF, Govt. of India. The Industry Is engaged 

in ra~n the day of visit the manufactur1n/of ;amelr Auramlne Yellow and Melachite Green ~; 

an the manufacturing of melachlte green ~ram ne yellow dye process wa~ In operation : ·. · 

& • ufacturlng process enclosed In the manutactuas nof t In operation. Following are , the · · 

n,an • e - res o dyes . · 

_, t.1,m11facturma P!9cess 1°t Aura mine yeUow d •• · · 

~ ➔ Condensation ➔ Filtration ➔ Isolatl ye · . · · · · ' , 

➔ Isolation ➔ Rltration In filter press & on~~ Condensat,on ➔ Dumping ➔ Filtration 

dryer ➔ Ready product. cen ge ➔ Wet cake crusher ➔ Spin flash 

k' Maoufacturing process for Metachite Gree d • 
!U--'""M Mixing & Reactions of Chem· 1 • -- "_ye is as below; -. . .·, .~, ~, .. ,, 

R, . ica s m Reactors ➔ Add't' f w t · 

In Reactors ➔ Addition of Oxadic Acid & H r I ion o a er+Sod1um Sulphuric 

oryer ➔ Ready Product. e ium & H2SO◄ ➔ Crystallizers ➔ Centrifuge ➔ 

c) Major Observations during the visit to the indu t • • 

[iport as Annexure B);- --5 rv are as below Ccopy of v,s,t 

(1) Toe raw m~terial drums of_ 200 ltr. capacity were found stored In lar e number in the 

passage ~f industry and during the raw material handling various splllaies were.observed 

.,: a~f l~t 01 yellow ~oloured effluen!_ was found being discharged untreated into the -Mc 

sevf-d' exactly outside the e~trance gate, the effluent samples ,was collected and anothe~ 

sample of effluent was collected from the drain leading to the M c 1 'd th t 

th f th · d . . sewer. nsr e e ga e 

.· near e p~ssage O • e m ustry and were send to Punjab Biotechnology Incubator (PBTI) 

, Lab, Mohah_.for analysis. . . : . 

(2) Th~ i~dustry is enga~ed in m~lti 5?ge batch operation process which emits lot of process 

• emIss1on from chemical reactions in the rector as almost all the reactors are open from 

top. 
(3) Toe . coloured wa~te water is . discharged from ~arious manufactu~ing process and the 

industry has provided 02-no. underground storage tanks for the collection of .effluent 

arising from the manufacturing of both products followed by 02 no. Reaction cum settling 

tank fu~~r leading to another settling tank, storage sump, and filters which as per the -

industry It.Is treatment plant for effluent but the physical condition of ETP. shows thatJt is _ 

not in operational condition so no effluent sample of any treated effluent was collected. 

(4) Toe industry has installed 01-no. 6aby boiler having stack height below roof leveL ,n,e __ 

industry is also having 01-no. pet coke fired thermopac of capacity 600 u with only :_-_ 

cyclone as APCD further attached with stack but no sampling arrangement was provided. 

Toe industry has not provided 2 stage lime scrubber as required to be installed as APCD, 

where Pet Coke is used as fuel. 
,,.-

.; l;j .The industry has made agreement with GSPL for supply of PNG for conversion of fuel i.e. 

~et coke to PNG, but the same has-not be put in use by the industry. 

(6) Toe industry has provided scrubber and cyclone followed by bag filter to contain emissions 

arising from Auromine dye manufacturing section but the stack height provided was ._ 

neither adequate nor any sample arrangements has been provided. 

(7) It was also observed that the industry has installed some of the plant & machinery along 

the common boundary wall of the-complainants factory and some new plant & machinery 

is also under installation alongwith the industries & Industrial shed, which clearly indicates 

that the industry is doing expanslon of the plant without obtaining NOC/ Consent to 

Establish (NOC)/ consent to operate of the Punjab Pollution Control Board under the 

Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of 

. Pollution) Act, 1981 and also without the approval from Director of Factories under The 

Factories Act, 1948. 
(8) The industry could not show the compliance of various provisions ~f Hazardous Wastes 

(Management, Handling & Transboundary Movement)_ Rules, 2016 w1~h regard to storage 

& disposal of hazardous waste generated from various manufacturing process, empty 

• - containers of raw material & ETP sludge etc. 

(9) The house keeping in whole of the industry was in very poor shape. 

(D} The analysis of effluent & Ambient Air is sample collected by the team as under:-1 

(1) Toe 2 no. effluent samples collected during the visi~ and a~ per the analysis done by 

Punjab Biotechnology Incubator (PBTI) Lab, Mohall following are the results. (Copy 

enclosed as oer Annexure). 
-

- Results-I (mq/ltr) 
~No. Parameters 

Results-II (mq/ltr) 

,__1, DH 
10.55 10.42 

~ Total Susoended Solids (TSS) 
65.2 260 

~ Ammonlcal Nitrooen 
58.2 59.4 

~- Oil &Grease 
5.2 5.5 

5, Chormlum- Hexavalent (as Cr+6) BDL (MDL 0.05) BDL (MDL 0.05) 

3 14
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6. NI 0.06 0,05 
7. Zi 0.04 0,05 

BDL MDL 0.01 BDL MDL 0,01 

8. Co O.lS 0,66 
9. BDL MDL 0.01 BDL MDL 
10. a, rO 191 200 
11. Color Demand BOD3 at 270C 299 259 
12. Blochemlca en 460 
13. Olemical O Demand COD BDL MDL 0.01 BD 
14. cadlum as BDL MDL 2 B 
15, Sul hide OH 0.56 
16. Phe unds as C6H5 0.02 

tt:J1t1t·±Mia~i~~~~M~n ~TI~[=======~~===1~1ij1~9tt=1--_ -_ t+ -_ -_ -.~ 18. Total . Solids S 3699 
19, a, s a 1900 3299 
20. Su as S04 0% survival in l00% 1800 
21. Bio Assay effluent after 96 hr 0% survival in 100% 

of test. effluent after 96 hr of 
test. ·. 

The anal is report reveals that various paramete~ ~uch a Boo, coo, Bi~- . , 
TDS Chl:de pH heavy metals are beyond th:. hm1ts as Prescribed by th asBs~y, Sulphate, 
. , , , . e oard for such 

discharges. ·t · collected f 'i.~ -; 
(2) The sample of ambient air quality mom ormg was rom the roof of th · ;'~· ·•· •11 

the com lainant and the anal sis of various ollutants are as below. e Premises 
0 

Sr. No. ParametersJ Results 
1. RSPM u N~ 190 
2. NOx u N~ 37 
3. SO u Nm 15 

(E) ene:-al ·nt rm i n re rdin 5 urces f e m nuf ct rin 
Industrjes:- . . . 1 

(1) Waste water, solid waste & g~seous em1ss1on~ are the maJor causes of pollution generated · 
in Multistage batch & operation process having poor process control & unit operation/ 
processes, . 

• The pollution load generated per ton of product is very high, it has been reported that 
for manufacturing of 1 ton of product approx 5.5 tons of waste is generated and the 
release of untreated waste water poses a threat to the environment & the most serious 
problem are discharge of coloured effluent, which in turn decrease the D.O. of the water • 
body. The removal of dyes from the waste water is one of the major environmental 
challenges, the majority of the dyes are difficult to remove by biological methods of the 
treatment. The major sources of the waste water generation are; '-~ 

• Mathe; liquor of filtrate stream from filtratio11. operation. 'Z:l · 
1 

· • 

• The waste water streams from the washing of filter cake to remove either salt impurities 
or residual filtrate. 

• Leakage & spillages. 
• Floor washing of the work area. 

The effluent discharged from the dye manufacturing section is highly acidic and contains 
toxic compounds, many of them are carcinogenic and highly hazardous to human health and the 
environment. This is due to the presence of benzene, -naphthalene and other nitro-aromatic based 
compounds in the waste water, which are used as raw materials during the production·of ~ye _ 
intermediates. Due to the excess use of acid and alkali quantity, the waste water contains high 
concentration of inorganic salts that results in the high consternation of TDS due to this, treatment 
of effluent is very difficult and highly expensive. . 

(2) The typical characteristics of the waste water from a dye manufacture industry are as 
below: 

Parameters 
Value 

ur Va in dee colours 

Total Dis 15 000-2 00 000 m L 
Ratio of Biochemica Demand BOD to COD <0.2 

4-6 
OD 50 000-100 000 m L 

61 ooo to 73 000 m, ... ,~L~-Sulfates 
40 000 

to 47 ooo m L 
Sodium 

16 000 
to 20 ooo m L 

Chlorides vered 

. trY are unreco . IIY . r gaseous emissions from the dyes and dye intermediate indus Emissions genera 
(3) The maJo ted from the process is vented out through the stack. . 

4 gases genera _ . 15

124



observed as fugitive emlssi 
nitrogen oxides and fu ons may contain gases like chlorine, sulfur dioxide, sulfur trloxl~e, 

threat .. The· other sou mes of add and organic solvents. They pose a serious pollution , 

from the drying and ~ of air pollution from this sector is the particulate matter emission 

Pollution Emission sta gd nrddtng operations. Flue gas from bollers Is also a source of air 
• n a s exist for most typ f . 

( 4) Large quantities of solid wastes es o gases. 
items generated In the are ~enerated from the dyes industry. In fact, solid waste 

intermediates and ptgnf ~ess of the production and Industrial use of synthetic dyes, dye 

wastes from the proces:n account for huge volume of hazardous waste. lhe types of 

waste waste dye powd Include sludge, Iron sludge, residues from the filter press, tarry 

comp~unds 1-which has e;;tpackaging material. lh~se solid wastes contain toxic chemical 

disposed of to Treatment · stored In environmentally sound manner and has to be 

waste generated from th' ~torage a.nd Disposal Facilities for hazardous waste. All types of 

hazardous waste as pe ; ~es and dye Intermediate sector comes under the category of 

(F) Recommendatjo~!j :- r e azarclous Waste (Management and Handling) Rules 1989. 

((~~ ~: 
1~~~~ t~ lm~dfylately stop discharges untreated coloured effluent Into MC Sewer . 

. .. . banned ~d e 
O 

ce_ whether the Industry Is manufacturing a banned dye or .non 
- .. fect.1.r ' te industry to get the certificate of the product it Is engaged in 

" .~:u manu:g ?m the technica~i~stitutes of Good repute. • · 
_ ......,_'. ,~3) _ . ctunng of . process 1s done in multistage batch process rather · than 

continuous p~ocess, so 1t was observed that.raw material is lost as waste and which 

tend to c~ntribute gre~tiy to pollution generation. So the industry should submit Action 

-

~ 

Plan _to shift onto continuous process & operation of manufacturing . . · -·- . . - ,L 

(4) The industry needs to get the ETP designed from an technical institute of good.repute 

for the tr~atment of_ waste Wjlter generated from the Dye & Dyes intermediate 

man~factunng Industnes & accordingly to install a new adequately designed ,ETP .. -~.~­
(5) . The industry for the control air emission being emitted from of various sources ,and :. 

from the proce~ reactors, should install adequately designed APCD's . on all , these . 
source and provide adequate stack height and sampling arrangements. . .. •.:. . .-

(6) Th~ industry needs to identify all the source of solid waste being generated from -the 
-'_:. ~-, · various -process, as they are coved under the Hazardous Wastes (Management, 

Handling & Transboundary Movement) Rules, 2016 and should provide .adequate in 
house storage facility for the storage of hazardous waste and there after· send it to --
TSDF Nimbuan. 

(7) The industry needs to apply & obtain the authorization under Hazardous Wastes 
(Management, Handling & Transboundary Movement) Rules, 2016. 
The industry need to dispose of the raw material drums as required under -. the 
provisions of the Hazardous Wastes (Management, Handling & Transboundary 
Movement) Rules, 2016. -

(9) The industry needs to install OCMES & _CCTV cameras at the outlet of the Effluent 
· treatment plant & connect it with the Website of PPCB so as to monitor real time 24X7 

discharge of waste water by the industry. 
(10) The industry needs to install 2 no. high volume samples, one at the front boundary & 

2nd at the back side along with the CCTV cameras & to connect it to server of Punjab 
Pollution Control Board to monitor 24X7 the air emissions discharge from the industry. 

(11) The industry is using toxic chemical in the manufacturing process, so it needs to get the . 
valid license from the Director of Factories under The Factory Act, 1948. __ _ 

(12) The industry needs to obtain Consent to Establish (NOC) of the PPCB for the expansion 
project which is presently in progress at site without the approval of the Board. ~ . 

(13) The industry needs to immediately stop usin_g pet coke as fuel as the industry has not 
installed 2 stage lime scrubber as per the policy of the Board. . 

(14) The industry needs to adopt-cleaner production technology & Best practice for 
f ·t foned below· o□eration o uni as men r -

Material Receiving • Segregate spilled materials. 
• Formulated operator training and quality control procedures to enable 

proper handling. 
• Ensure first-in-first-out for raw materials . 

., Maintain a raw material order inventory so that residual raw material losses • 
may be minimized. 

• Rinse the containers residues Into the batch to remove the final residuals . 

Material transfer • Ensure routine equipment maintenance, Inspections, and operating care to 
prevent material losses. 

• Optimize and maximize the use of dry dust collection equipment. 
• Clean outs form filter equipments may also be used to make sale able dye 

formulations . . _ . 

• When oumolno llaulds ensure that leakv connections are sealed. 16
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Process Reactors &. 
Settlements &. 

lsoca\:lons 

Filtration 

Grinding 

Blending 

Determine the amount of predpltatlan agent at the product dJ stage as excess use of these agents leads to waste generation. PIT1ent Detennlne the maximum or-minimum temperature needed to ensure • crystal fonnulatlon of the production used In the Isolation; · ProPer • Control the volume of the batch to reduce th7 amount of precipitating a and to O tlmlze the amount of roduct reel 1tated from the mother 
11 

9ent · • use filter dothes that can be cleared or laundered so as to reuse th Uor, media for different products. e filter • Reduce the number of leaks by Implementing and overseeing a sta procedure for cleaning, rese1tlng, and closing the filter press. ndard • Establish testing parameters and values for each product that Indicate end point for washing _ the • Reduce the amount of filter wash water used by filling the filtr . equipment with wash water, allowing It to soak In the filter unit for a ~~!0n of time and re atln the rocedure. · 1
0d • Eliminate the practice of using excess and un-necessary deducsters In to save on raw materials usage and costs and to reduce the generatt 0rd
er off-spec products. 

on Of • Optimize media selection in the milling operation to reduce the freq 'red fo ed' d' I Uency . 
requI r m Ia Isposa • • • • Optimize product formulations and grinding conditions to minimize ser blockage and thus the waste water associated with removing, cleanintns replacing screens. . 1~ , a~ • Optimize grinding temperature and media to shorten grinding tlmes~ ·ii.11111• reduce ener usa e. 

• capture dusts generated during blending by dust collection systems recycle into the same product or other saleable products, such as a b~: · dye. 
• Train the blend formulator and blending equipment operators to av 'd excessive use of dedusters and evaluate different methods of dedu;

1 

addition. 
er 

............ And whereas, the industry has requested on 24/03/2021 for release of temporary electric . connection for six months so as to take all the complete all measures for control of air and water pollution. 
And whereas, the industry has applied for extension of consents under Water (Prevention & Control of Pollution) Act 1974 and Air (Prevention&. Control of Pollution) Act, 1981 to the Board. In light of the above violation observed by the team during its visit on 10/02/2021 and considering the request of the industry dated 24/03/2021 and the undertaking given by the industry Environmental Engineer, Regional Office, Amritsar recommended that show cause notice · for refusal of consents and notice u/s 31-A of the Air (Prevention &. Control of Pollution) Acy. 1981 -and u/s 33-A of the Water (Prevention &. Control of Pollution) Act, 1974 may be issuek,c,< opportunity of personal hearing before Chief Environmental Engineer, Jalandhar. ~ ·~ 

Engineer on 30/03/2021, wherein it was decided that:-1.. The industry is directed to stop the construction of expansion made by the industry in its · premises immediately till it obtains the required NOC/CTOs/EC (if any required). 2. The industry is directed to immediately stop discharge of untreated coloured effluent into MC Sewer. 
3. The industry is given the time period up to 31/05/2021 to take all the steps and make all the pollution control arrangements in place as suggested by the team headed by Sh. Harbir Singh, Senior Environmental Engineer of the Board as mentioned below: a) The industry to certify whether the industry is manufacturing a banned dye or non banned dye and the industry shall submit the certificate of the product it is engaged in manufacturing from the technical institutes of Good repute. b} The industry shall submit Action Plan to shift to continuous process instead of batch process of operation of manufacturing. c) The industry shall to get the ETP designed from an technical institute of good repute for the treatment of waste water generated from the Dye & Dyes · intermediate manufacturing Industries & accordingly to install a new adequately designed ETP. 

. rces d) The industry for the control air emission being emitted from of vanous ,soun all and from the process reactors, shall install adequately designed APCJ)-s 
O 

. these source and provide adequate stack height and sampling arrange';;:/!m ~e _ e) The industry shall identify all the source of solid waste being genera ement, various process, as they are coved under the Hazardous Wastes ("!an:equate Handling & Transboundary Movement) Rules, 2016 and should provid~r send it in house storage facility for the storage of hazardous waste and there a 6 
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--

. to TSDF Nimbuan. 
f} n,e_ Industry shall ~ 

{Management, Hand7/:,P '.Y & obtain the authortza 

g} n,e _Industry shall di~ Transboundary Moveme:lj~ ~nder Hazardous Wastes 

prov,s/ons of the Haza. ise of the raw mater/a/ u. es, 2016. 

Movement) Rules 2016 'lrlous Wastes (Managem ~rums as required under the 

h} n,e industry sh;{t/ ln~II en~ Handting & Transboundary 

treatment plant & conn °.CMES & CCTV cameras · 

24X7 discharge of Wast:Z it With the Website of PP;; the outlet of the Effluent 

i} The industry shall Install ;ater b)! the Industry. so as to monitor real time 

'$ -~ ~.. 2nd at the back std. no. high volume sam 1. 

Punjab Pollution co:::r: With the CCTV ca~::; ~n'fo at the fro'!t boundary & 

, I 

the industry. cJrd to monitor 24X7 th c_onnect it to server of 

. . e air emissions discharge from 

j) · n,e mdustry shall get th . . 
Factory Act 1948 fa e valid license from the a · 

k} n,e industry shall o;tau~age of toxic chem/ca/ manuZe;{/: of Factories under n,e 

') '" th m Consent to Esta'-'" nng process. 
any_ ,ur e expansion Pt"I · . vllsh (NOC) of the PPCB/EC /.f • 

approval of the Br- ·"' 'OJect which is presentfv in :r' . , , ~ppl,cab/e 
-. . ..;ari.,. - , progress at site without the 

, . f) ~ ne mdustry shall immediately sta u. . . . . . . ..• 

mstalled 2 stage lime scrubb 'P 'Sing pet coke as fuel as the industry ha t 

to CNG Gas usage /n its boite% as per the policy of the Board and shall switc/o:~r 

4. The industry shall adopt cleaner prod ct/, · ' ' ,,.._~ ,u~, 

unit as mentioned in the recommenda~a on technology & Best practice for operation of 

headed by Sh. Harbir Singh, Senior 6 '! part {l4} of ~eport as suggested by the team 

proceedings part. - nv,ronmenta/ Engmeer of the Board above· in -the 

S. . 717e Consents to operate applied by the . di 
Pollution) Act 1974 and Air {Prevent/, ~n ustry under Water (Prevention & Control of •· 

up to 31/05/2021 with the conditions ~~n"' S~'!t0f of Pollution} Act 1981, be ~en~ed 
...,_ ~ ,...,...; . ,-,wiau:::u avOVe . .. ~'. 

6, ,,,e ee .. u,c connection of the industry be exti did· · 

issued to the PSPCL accordingly. -en e up to 31/05/2021 and direction be 

7. J:e J,0~!~~fr~g;e~s of the . activities of above pollution control arrang~~eni; ',,;~de 

Am
r .,:..,, m.,.u~'I.,, 5:,;~th e submitted by the industry to the Board and Regional. Office 

nl..Xlr s, ,a" ven,, e same personally. . .. ' • 

8. Further action shall be taken by the Board in the in the matter after reviewing · the 

_ pcogress reports submitted by Regional Office, Amritsar the industry. . . . . _; . . 

I ,. _ The consent to operate under Water (Prevention & Control of Pollution) Act 1974 and Air 

~ \'Antion _& Cqntrol of Pollution) Act, 1J81 have been extended up to 31/05/2021 vide no. 

·-.:.JOW/P~newal/ASR/2020/14624604 and CTONRenewal/ASR/2020/14624420 dated 09/04/2021 

1 with conditions stipulated as per approval accorded by the Competent Authority. . 

And whereas, the said local residents and people have also protested against the said 

/ factory and made agitation to the Regional Office of Punjab Pollution Control Board situated at 

. Focal Point, Amritsar. 

I 
And whereas, it is alleged by the complainants namely Sh. Vikram, Sh. Rajesh Kumar, Smt. 

Asha Devi, Sh. Harinder Kumar, Sh. Tun TUA Verma & Sh. Jeewan Kumar Shah that the factory is a 

serious nuisance to the society and dangering their health at large. -., -· 

I And whereas, the Board has received a letter from office of the Monitoring Committee of 

the Hon'ble . National Green Tribunal situated at Forest Complex, SAS Nagar, . letter · no. 

CMC/2021/1798 dated 03/05/2021 and it has been conveyed that the video clips as received .on ._ 

· WhatsApp to the members of Hon'ble National Green Tribunal Monitoring Committee and thereby 

· the?matter has been considered by the Monitoring Committee and decided the en~~iry in the 

matter may be conducted and immediate a-ction against the industry, as per the prov1s1ons of the 

Water-Act, 1974, Air Act, 1981 and Environmental (Protection) Act, 1986 may be taken after 

fol/o'tYing due procedure as per the provisions of the said act. . . · -

· ~ And whereas, the Board has also been received legal notice fr~m Sh. Ka~1I Pun, Advocate, 

· 23, Anand Avenue, Amritsar u/s 80 Code of Civil Procedure an~ wherein Sh. ~ap1I has called u~on 

Worthy.Secretary .. Department of Science Technology & Environment, Cha1rm~n of the PunJab 

Pollution Control Board and Senior Enviroomental Engineer, Zonal Office, Amn_tsar to order the 

closure of erring unit because of the Air _a~d Waterffipollutio,nt~~i~To~~u~~d~~0~/~;2~u!~~-observed 

And whereas the industry was v1s1ted by o cers O is , 

as Under:- , . 
· • 1 struction that was being done by the Industry 

1. As per the representative, the on Y_ con th alteration of shed. No new expansion 

during the visit of team PPCB last. time ~as e 

... ,<': was observed at site, except for construction of~- . to sewer in form of untreated 

2, The Industry is still discharging its floor was mg m 

coloured effluent. 7 
18
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bmlt a certificate regarding manufacturing of non-ban 3. Toe Industry Is r~\:~~ of good repute. As per the representative, they are ~ed dye from a technlca n - In touch 
with GNDU. hlft t ti 4. As per the representative, It was nofatctupo:gbl~f~y!s o con nuous process Instead Of 
batch process of operation of manu · 5 To . ·1 work for the E1P has started on site. 

· 111: :ustry Is yet to Install adequately d~lgned APCD'~ on air emission from Pr 6
' reactors and to provide adequate stack height and sampling arrangement. . • 

0cess 
7_ As per the representative, they are In_ talk with lSDF Nlmbuan to obtain membership t 

dispose of HW generated in the premises. . . . o 8. Toe representative told that the Industry will apply for HW authonzat1on after it obtain 
TSDF Nimbuan membership. . · s 9. Drums are not being disposed off to auMthonzed rte)cyRc:er a2s01p6er Hazardous Wastes (Management, Handling & Transboundary ovemen . u es, . . .. 

lO. As per the representative, OCMES & CClV :8meras will be Installed after completion of ETP. . 
11. Toe industry Is yet to install 2 no. high_volume_sa~plers. . 12. Toe industry has not received / obtained vahd license from the Director of Fact . under Toe Factory Act, 1948 for usage of toxic chemical man~fact~ring process. ;,nes · the representative, the same has been generat~d but not received m hard copy, .. Per 13. Toe industry is still using pet coke as fuel in the thermopac with?ut ~ ·-t .age;t\ scrubber as APCD. - '-N _ _.'4 14. Toe industry has installed a new gas fired thermopac ~O lakh calories. Toe installatio of pipeline and fitting was under process. Toe same will be completed within a we ; Toe meter for CNG has been installed outside the gate of the Industry. e · · 15. Toe industry will switch over to CNG usage for its thermopac within a week as told b the representative. · Y And whereas, the • matter has been considered by the Chief Environmentr.l Engineer Jalandhar vnd noticed that the industry is still violating the provisions of Water (Prevention &. Control of Pollution) Act, 1974 as it is still discharging its floor washing waste into sewer in form of untreated colored effluent, is violating the provisions of Air (Prevention & Control of Pollution) Act . 1981 as it is still using pet coke as fuel in its boiler without installing double stage alkali scrubbe; · as per the guidelines of Punjab Pollution Control Board and discharging fumes into ambient air without treatment, the industry is still violating the provisions of Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 as it is disposing off the drums to un­authorized recyclers and various other violations as reported by officers of Regional . Office, Amritsar during their visit made on 04/05/2021. Also, the industry failed to submit fortnightly . progress ·of the activities of the pollution control arrangements made by the industry as decided during hearing dated 30/03/2021. -:~ ~ And whereas, it has been decided to issue show cause notice for revocation of C(~nts ti?' operate and notice to issue directions to the industry u/s 33-A of the Water (Prevention & control of Pollution) Act, 1974 and u/s 31-A of Air (Prevention-& Control of Pollution) Act, 1981 along with opportunity of personal hearing proposes to issue the following directions:-

!. That the Consents to operate applied under Water (Prevention & Control of Pollution) Act · 1974 and Air (Prevention & Control of Pollution) Act, 1981, will be revoked. . 2. That the industry will dismantle and remove all outlets and stop forthwith discharging its effluent into sewer or through any other mode & emissions. 
3. That the industry will not restart any process unless all necessary water/air pollution control measures are taken and concentration of various pollutants in its effluent/emissions conforms to the effluent/emissions standards laid down by the Board for such · discharges/emissions. 
4. That the industry will not restart discharging effluent/emissions until it obtain consent~fd~~ Board u/s 25/26 of the Water (Prevention & control of Pollution) Act 1974 as a~en e

7 1988 & u/s 21 of the Air (Prevention & Control of Pollution) Act 1981 as amended in 19~ · f 5. That Punjab State Electricity Board authority will be directed to disconnect the supp Y 
0 

electricity available to the industry. 

the Chief And whereas, Accordingly, the matter was considered by C ntr0I Environmental Engineer and hearing notice u/s 33-A of the Water (Prevention ~ ~ Ad, of Pollution) Act 1974 c:nd u/s 31-A of the Air (Prevention & Control of Pollu;~; dated 
19a1 was served to the industry vide Regional Office, Amritsar vlde letter no. 1 

. 
04/05/2021. . • d durlnQ the Toe representative of the industry Sh. Rohlt Handa submitte d the 5arne . n 07 05 2021 that they have started civil construction work of ETP an hearing o • · , s 
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. 
' r • "• 

l • 

J 

, IS likely to be compl~ted within 15 days, regarding ~ertlflcate for non-banned dyes, he said .. 

theY are in touch with GNDU authorities, It Is not possible for them to shift to continuous ... 

rocess from batch type manufacturing activity, they have contacted NGPL for hazardous .. ·. 

~aste agree~ent which will be done shortly. Also, he Informed that they have entered Into , 

agreement ~1th M/s Aggarwal & Co. for disposal of waste drums (but copy not prod~ce ·. · · 

.. during heanng). _He furt~er stated that they have placed order for OCEMS, CCTV and high · 

volume sampler m~lla~on and got the quotation from a firm. He also submitted that they ,:. 

' have installed PNG pipel!ne and Will Shi~ to PNG Within 01 week. . : 

· . . . After hearing the officers of the Board, representative of the Industry an_d · .. > • 

facts of t~e case on r~c?rd, the Chief Environmental Engineer observed that the indust~ !s '-~-· · · 

still violating_ th~ provisions 0~ Water (Prevention & Control of Pollution) Act, 1974 as it !s 

still discharging I~ ~oor was~rng waste into sewer In form of untreated colored effluent, !s 

violating the provision~ ~f Air_ (Prevention & Control of Pollution) Act, 1981 as it is still 

using pet coke as ~uel rn its ~oiler without installing double stage alkali scrubber as per th_e 

· gui~~lines of PunJab Pollution C~ntrol Board and discharging fumes Into ambien_~ air 

· tiithout proper trea~ment, ~n~ van_ous other violations as reported by officers of Regron~I : 

Office, Amntsar during their vrsit niade on 04/05/2021. Also, the Industry failed to su9mIt · 

· .ghtlVogress of the activities of the pollution control arrangements made by the · 

industry as decided d~ring hearing dated 30/03/2021. Further the Board has~:· ~een , .! 

receiving no. of complaints from the residents and from Hon'ble National Green Tnbunal 

· Monitoring Committee as stated In above paragraphs. Therefore the Chief Environ~~r~I 

Engineer decided as under: - · · · · ·' · 

1. · Toe industry is violating the provisions of Air (Prevention & Control of P~llution) Act, 

1981 & Water (Prevention & Control of Pollution) Act 1974 and it is a fit case for the 

closure of the industry as such: 
·, ";· · · 

i. The Consent to Operate granted to the industry under Air (Prevention 

& Control of Pollution) Act, 1981 & Water (Prevention & Control of 

Pollution) Act 1974-be revoked. _ 

Therefore keeping in view of above the Consents to Operate extended to the industry:upto 

31.05.2021 under Air (Prevention & Control of Pollution) Act, 1981 & Water (Prevention & 

Control of Pollution) Act 1974 are hereby revoked. 

. This issues with the approval of Hon'ble Chairman of the Board J 

)111111111~ -. 
For Senior Envirof ,;~~ Engineer 

~ .. , ·~ 1, 

End~ ~o •• ~lrl:.t'~... Dated ... 9~~~\-~ 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution ~ontrol 

Board, Regional Office , Amritsar for inform!tion and necessary action please. 
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~~~==--------...;. ________ -------, 
~PUNJAB POLLUTION CONTROL BOARD 

al office, Plot No. 164 Focal p • ' 
zon 0183-2581420 Website·-~ b oint, Mehta Road, Amrits~r 

fele faX:• · .ppc .gov.In email:- seezoasr@yahoo.com 

Regd. Date: 
NO· 
fO 1. 

2. 

The Chief Engineer (Border Range) 
Punjab State Power Corporation ltd 
Amritsar. · ' 

The_Superintending Engineer (Distribu~ion), 
PunJab State Power Corporation Limited 
Amritsar. ' 

Directions u/s 33-A of Water (Prevention & Control of Pollution) 
Act 1974 and u/s 31-A of Air (Prevention & Control of Pollution) 
Act,_ 1981 • M/s Arna~ Colour Chem India, Plot No. 26 · Focal Point, 
Amritsar. (64778) -' 

In regard to above, it is intimated that the Competent Authority has 

decided to disconnect the supply of electricity avallcable to the premises of subject cited 

industIY• . 
You are, therefore directed u/s 33-A of Water (Prevention & Control of 

pol!ution) Act 1974 an~ u/s_ 31-~ of Air (Prevention & Control of Pollutior:) Act, 1981 to 

comply with the following direct1on:-

"That the authorities concerned shall disconnect the electric 

connection of the industry with immediate effect.and.not to -restore the same 

without prior permission of Punjab Pollution Control Board." 

In case of failure to comply with the above said directions, you are liable 

for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37 

~ , the Air (Prevention & Control of Pollution) Act, 1981. 
' , ~ s issues with the approval of Hon'ble Chai man of the Board. 

7$..~o~"'- -
. ~~ : ;p0, . /,/ 

. \ 'i",.~~it i).I,) e--/f'C-/ A.! .! .~ ! 

... 1 'vY '' / oel v,w l 
\ 7 / . c--- r 

ob Environm~ Engineer 
~ For and on behalf of PPCB 

t--:--,,'. &.< ' \~i,) J 
Oi· ~\; -i) -~ , 

Endst. N~ . ' b r ?t: fiii\ t1-1Jo/S- Dated. e,3-\~~\)..~ . 
f th bove is forwarded to the Environmental Engineer, PunJab 

A copy O e a . A ritsar for information and necessary 
Pollutlon Control Board, Reg,on_al Office, 1

~ ce report of above said direction-; 
action. He is directed to submit the comp ian 

~~~~ \Y1~ 

Endst. No. ------

Environ~ entli Engineer 
For and on behalf of PPCB 

Dated., ____ _ 

. d to M/s Amar Colour Chem India, Plot No. 
A copy of the above Is ~orwarde 

26, Focal Point, Amritsar for information. 
- ~l 

Environmental Engineer 
For and on behalf of PPCB 

Annexure R-4/D
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-.:... ..:1r~A 

~PUNJAB POLLUTION CONTROL BOARD 

zonal Office, Plot No. 164, Focal Point Mehta Road Amritsar 

. 0183~2581420 Webstte:-www b ' ' 

1 ele f QX,• 
.ppc .gov .In email:- seezoasr@yahoo.com 

NO· Regd. Date: -

fo M/s Amar Colour Chem India 

26, Focal Point, ' 

sub: 

Amritsar. 

Directio~s for violations of the provisions of the Water 

(Prevention & Control of Pollution) Act 1974 and Air (Prevention 

& Control of Pollution) Act, 19Sl. 

. Whereas, it is obligat~ry on the part of the industry to obtain the consent 

to establish (NOC) u/s 21 of the Air (Prevention & Control of Pollutron) Act, 1981 and 

I u/s 7~)26 of the Water .(Prevention & Control of Pollution) Act 1974 before 

_. ·~ tab,;~ning / expansion of.J:111~ ~dustry. ' 

/ . And whereas, it is also obligatory on the part of th~ industry t_o obtain 

consent to operate an outlet under the Water (Prevention & Control of Po!l~1t1on) Act, 

1974 and Air (Prevention & Control of Pollution) Act, 1981 for operation of the industry. 

And whereas, it is mandatory on the .. part of industry to install proper and 

2dequate PQ.llution control devices so· as to ensure that the concentration of various 

pollutants i.n . effluernr--~misslens· ~eing discharged by_ industry, confirms to the 

effluent/emIssIon standards as prescribed by the Board. - --

And whereas, the industry was given personal hearing before the Chief 

Environmental Engineer Jalandhar on 07/05/2021, wherein following decisio:,s were 

taken:-
. 

i. The Consent to Operate granted to the industry under Air (Prevention 

& Control of Pollution) Act, 1981 & Water (Prever.tion & Control of 

L 
Pollution) Act 1974 be revoked. 

. Directions be confirmed for closure of the industry by issuing directions 

to PSPCL for disconnection of el-ectric connection available to the 

industry. -
/ 

~-· And whereas, consents under Water (Prevention & Control of Pollution) 

Act and Air (Prevention & OJntrol of Pollution) Act, .1981 has been revoked and 

Directions u/s 31-A of Air (Prevention & Control of Pollution) ~ct, 1981 and u/s 33-A of 

water (Prevention & Control of Pollution~ Act has ~een issued to the PSPCL for 

disconnection of the electric connection available to the in~ustry. . . 

A d whereas now the -Enviro11mental Engineer Regional Amritsar has 

re orted throu;h email dated 17/05/2021 that the industry was visi~ed by th~ officer of 

r, p · 1 Offi 17/05/2021 and it was observed that the electr.c connection of the 

.,e91ona ice on .- 1 o · · ·t ·t observed 

· I · "-er •-ec'",,,~ from the electric po e. unng vIsI, 1 was , 

industry ~-vas yin~ OI:, Jr •~;ngL~ith DG set tnd it is clear that the industry is vio!atin9 · 

that the industry 1s aper~ lOi'~ dated 07/05/2021 u/s 33-A of Water 

the Dir~ctions issued vf,dPell l~!~r) ;~'. 1974"'and u/s 3l-A ·of Air (Preven'tion & Control 

(Prevention & Control o O u 1 · . d t 
· 

. 1981 i closure of the in us ry. 

of Pollution) Act, ,, or industry is not complying the with the Directions for 

And whereas, 
the Prevention & Control of Pollution) Act and u/s 31-A 

closure issued u/s 33-A of Waterf ( P llution) Act 1981 and is violating the various 

of Air (Prevention "& Control O O · ' 

provisions of the said Acts. r petent Authorit:v of the Punjab Pollution Control 

Now, therefore, the ..,om ' 

Board, has directed that:-
/r olluting machinery along with DG set 

''All the water a:~;., : .<> Regional office to restrain it from its 

available at site shall be sea e ' ... 

operations. " 
1 I 

Annexure R-4/E
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1 'th the above said directions, you are I' 
In case of failure to comp Y W.

1 
n and Control of Pollutlon) Act 19·i.lable 

for action u/s 41 of the Water (Prev(ePntiu ~ntlon & control of Pollution) Act 19.01 as 
amended in 1988 and u/s 37 of th,~ Air rev... · ' "1. as 

amended in 1987. . 1 f the Hon'ble Chairman of the 8 This issues with the approva O uc1rd 

through email dated 17/05/2021. 

En~st. No. \ ~~ 

fJI~ 
For Senior ~nvironmental Engine 

For and on behalf of Chief Em,. Engine!; 

Dated \?tj o ~\~~\ 

A copy of the above is forwarded t~ the Envi~onment~I Engineer, Punjab 
Pollution Control Board, Regional Office, Amritsar for information and necessary 
action: He is requested to immej iately se~I all the ~ater ~nd air polluting 
machinery along with DG set available at site to restrain the industry from its 
operations and submit the compliance of the directions immediately. 

Cs/,· £,JI.fl p) 
~--~~ - -. - ~ -·-

~\-:io?-1 
\1 \cv 

- t~ 17/r-/-;,, ~ . .-1, 

For Stior Environmental Engineer ~ 
For and on behalf of Chief En\', f.:ngineer 
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Annexure R-4/F

24

133



25

134



26

135



27

136



28

137



29

138



Annexure R-4/G
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""' 

-~ 7 
~P_UNJAB POLLUTION CONTROL BOARD J 

zonal Office, Plot No. 164, Focal Point Mehta Road Amrits 
-- 0183-2581420 Website:- www b . ' ' · ar rele fax. .ppc ,gov.in email:- seezoasr@yahoo.com 

No, Regd. Date: 

ro 

Subject: 

M/s Amar Colour Chem India 
' I 

26, Focal Point, 
Amritsar. 

Proceedings of the meeting through vc b t: th Ch · f 
the Board on 03.01.2022 in reference to :he;:; ca~se ~;;c:n f~r 
refusal of consent to operate under the Water (Prevention & 
Control ~f Pollution) Act, 1974 as amended in 1988 and the Air 
(Prevention & Control of Pollution) Act 1981 as amended in 
1987(16249647). ' 

~ ; · r-~nowing were present:-
~ 

on behalf of Board: - Er. Krunesh Garg, MS, PPCB, Patiala. 
Er. G.S Majithia, CEE, Jalandhar. 
Er. Harbir Singh, SEE, Z.O., Amritsar. 
Er. Jatinder Kumar, EE, RO, Amritsar. 

• Senior_ Environm~ntal Engineer, Zonal Office, Amritsar briefed that the industry 
has given hearing before Worthy Chairman of the Board on 06/08/2021 
following decisions were taken:- ' 

1. The industry shall submit an undertaking to the PPCB within 07-days in shape of 
commitment that the industry will make himself available during the Audit by the 
team and shall also ensure that the industry is in operation during the inspection 
by the Audit team. 

2. The industry will achieve all standard and norms for effluent discharge and air 
emission as prescribed by MoEF, Govt of India, Central Pollution Control Board 
and Punjab Pollution Control Board. 

. , '3 . The industry will install Online Continuous Effluent Monitoring System and High 
:. ·,. I:! vCJlurne sampler by 15 September 2021. 

4. The industry will check regarding the SOP for solvent using industry issued by 
1 CPCB and incase they are applicable, the industry will comply with all the SOP's 

within 45-days. 
5. The industry will not use pet coke as a fuel in the furnace of the boiler in future. 
6. The industry will not manufacture Dye or dye intermediate without obtaining 

Environment Clearance as required under the EIA notification dated 14/09/2006. 
7. The industry shall submit BG of Rs. 10 Lacs to the PPCB within 10-days period to 

the effect that: -
a) The industry shall not manufacture dye & dye intermediate without obtaining 

Environment Clearance as required under the EIA notification dated 

14/09/2006. 
b) The industry shall make available himself during the audit and shall also 

ensure that industry shall be in operation during the Audit by Audit team. _ 
c) The industry shall comply with all the standards and norms for effluent 

discharge and air emission as prescribed by MoEF, Govt of India, Centre 
Pollution Control Board and Punjab Pollution Control Board. . 

d) The industry shall comply with the various provisions of Water (Pre~entron & 
Control of Pollution) Act 1974, Air (Prevention & Control of Poll~-~ion~:acr, 
1981 & Hazardous & Other Wastes (Management and Trari:.oou ry 

Movement) Rules, 2016. 
1 
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9. 

(Prevention & Control of Pollution) Act 

The consent to o~erate under Wat~ollution) Act, 1981 will be allowed fo/~7~ 

and Air 'Prevention & Control O 3 
\ 

~onths period. . tion & control of Pollution) Act, 1981 and u 

Directions u/s 31-A of Air (Preven t I of Pollution) Act 1974 be . allowed / 5 

33-A of Water (Prevention & . Con ro ction for 03-months period and Plant~ 

temp?rary restoration of electric c~;~onal Office for 03-months pe~iod. 

machinery shall be desealed by theffi gs is constituted for the technical Audit of 

lO. (a) A technical team of following O icer 

the industry:-

----,=-- _-::~~ - - ·- - ·- ' Nominee 

r. o. Name ~ of --ct,emistry, Chairperson 

i:---- Dr. Varinder Kaur Department 
S N r Den_artment 

GNDU 
f Chemistry, Member 

2 ·,· Mr. Sachin Kumar Department o 
GNDU ____ _ 

I 3- - - I Mr. Parambir Malhi Department of Chemistry, Member 

I 4 / ·Representative of g~~~ Pollution Control -Boa.rd; , ·Member 

I Centre Pollution New Delhi I 

CootrolB~~ i 
rs--, I-E:'!:'.:n~v.!!:ir~o'.!..nm= en~ta~I ---+-E-n---,vi-ro_n_m_e_n-:-ta-;-1--- Engine-er," ! -Co- n-vener 

L~ 1 Engineer Regional Office, A_rn_!!!SW : Member 

10. (b) T'1e team shall conduct the technical Audit of the industry when the industry is 

in operation & submit a detailed report to the Punjab Pollution Control Board well 

within 03-months period. The team shall prepare a comprehensive rr.port 

material balance statement also conduct the waste water mo:1itoring and 

monitoring of ETP and air emission monitoring from stack and 2mbier1t air and 

get it analyzed from Labs of CPCB, PPCB and PBTI and shi.: li aiso corr..-Te:-- t <~en 

the product being manufactured by the industry i.e. Dye is an ban,1e.d c,r •1 011 -

banned Dye. 

11. Environmental Engineer Regional Office to check all the compliance with regard 

to various provisions of Water (Prevention & Control of Pollution) Act 1974 and 

Air (Prevention & Control of Pollution) Act, 1981 and Hazardous & Other Wastes 

(Management and Transboundary Movement) Rules, 2016 and submit its f;nal 

report and recommendations in the matter well within 03-months period. j 

• T~e ~onse~t _to operate under Water Act & Air Act were grai1ted to t~e :ndusl~ 

w;~h ,ts ~alld1ty upto 16.11.2021 and Dire~ions u/s 33-A of Water Act, 1974 & 

3 .. A of ~1r Act, 1981 for temporary restoration of electric connection WF:. re i~;sued 

for a period of three month with its validity upto 16.11.2021. 

• Numerous complaints against the industry have been received in l"!, is office dated 

16.12.2021, 09.12.2021, 29.11.2021, 25.11.2021 29.10.202 1 13 10 2021 

29.09.2021, 24.09.2021 etc. It is worth mention(n :., -L,:·· , · ._· , · · •' 
message was received by the Ch . 9 hue d ,at a meohoi11C 

. airman of the Board from Sh G S A ·1 M r 
Amritsar regarding complaint against h . . · · · · UJ a, ·. · 

despite the disconnection of electric; t e rn~ustrv as r~ was still in operat,on 

of Regional Office Punjab Pollut' ty c~nnectron. Accordingly, a team of officers 

02/01/ 2022 surprisingly and it was 
1
~
0
n d 0t~trol Bo_ard visited the industry . on 1 

However, the D.G. set have also b un at the industry was not in operation. / 

n0t operate. The team during the _e~n sealed to ensure that the industry do~~ 

found discc,1nected vrsrt observed that the electric connection w,,=-

• The industry has ~pplied for renewal ,er 

(Prev~ntio11 & Control of Pollution) of consen~ to operate u~1dcr waLof 

Pol/utron) Act, 1981 and restoration Act 19?4 & Arr (Prevention & control3-.A 

of_ Water (Prevention & Control of P of ~lectnc connection issued under u/s 3tiof1 

& Control of Pollution) Act 1981 A ollutron) Act 1974 and 31-A of Air (Prcvenonil' 

' · · s per compliance of the decisions of pers 
7 
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hearing dated · 0610812021. The technical team visited the indust 

131101202~- The team has sub':1itted its visit report to the Board on 20;12}20~~ 

and follo~1ng are the observations and recommendations have been made b 

the technical team:-
Y 

1. As p~r- the Amar Colour Chem, they are standardizing 2 dyes (dilution), 

Malachite green and Auramine yellow. Malachite Green dye is also referred as 

CI Basic Green 4 and Auramine yellow dye is referred as CI Basic Yellow 2. 

2. The factory was working in its full strength. 

3. Irritating fumes were noticed especially in front of yellow dye manufacturing 

section. 

4. Whole factory was spilled with green and yeliow colored dyes. 

5. Mill owner informed the team that in their unit only dry processes are 

generally carried out and it is on about zero discharge but during visit it was 

found that the industry was discharging some polluted liquor. 

6. The team has taken few pictures during the visit to Amar Colour Chem. India. 

These pictures reveal that their Effluent treatment plant was non-functional 

(Jmage2). 

7. At the time of visit, the yellow dye was processed under dry conditions, 

whereas the green dye was processed under wet conditions. Tfiis wet 

processing of green colour was generating greencolored effluent This 

effluent was stored in the tank into the premise of industry which was fully 

filled at the time of vfffit It was obseNed by team that there was a pipe 

which was attached with pump lying in that tank. It is supposed that this pipe 

can be used for discharging the colored effluent directly into the sewerage 

during the odd/strange hours (Images 3 & 4). 

8. It was also obseNed that workers were working with bare hands and were 

wearing only slippers in their feet The gloves were provided by the owner to 

some workers after getting the suggestions from team. No safety and health 

measures were taken for the workers. Workers engaged in processing and 

packing of dyes, were also colored in green plus yellow color which is not a 

good sign for their health. It reveals that the working conditions, method of 

working and handling of colored substance in the unit are not good for the 

health of workers (Image 5, 6, 7 & 8 ). 

9. Following chemicals were found either in the production premise or in the 

storage area and the list is given below:-

a. Ortho toluidine 

b. Mono-chlorobenzene 

c. N-N dimethylaniline Benzaldehyde 

d. Sodium hydrosulphite 

/ e. Sodium hypochlorite 

f. Sulfamic acid 

g. Hydrochloric acid 

h. Sodium sulphate 

i. Caustic soda 

i Crystal salt 

k. Levocol CPES 

I. Urea 

m. Adivated carbon 

n. Tarpin oil 
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. . & B) and Malachite Grcc0 10. Basic Yellow (Auramme 0) as a dry dye (images 7 
found in the storage , as a concentrated liquid dye (Images 9 & 10) are also 

Jrea. 
. . h ill-effect on J 1. Some of the chemicals found in the manufacturing unit ave 

. · nature. 
human health, such as genotoxic, teratogenic and carcinogenic ,n ,.- h. h U . Image 11 reveals the presence of ortho-toluidine drums in the factory w ;c. falls on the list of German consumer goods ordinance. This is also liSte m Group Ill Category 2 of the MAK. Reference is attached as and in the liSt of OEKO-TEX. 

13. CI Basic Green 4 is in banned list of dyes by Oeko-Tex and CI basic yellow ? is under observation. 
14. The raw materials required for the synthesis of Malachite Green are Benzaldehyde and Dimethylaniline, chemical reaction is shown in Figure 1 and Basic yellow are N- dimethylaniline, formaldehyde, urea, sulfamic acid, chemical reaction is shown Figure 2. It is reported in the literature that these compound may cause allergic reactions (e.g. sneezing, coughing, wheezinq, runny eyes and nose, itching, skin rashes, hypotension). It may also l,~; ~ bladder cancer. When they are heated or decomposed, it emits toxic fun":t.~~ (NTP, 1992) (httos://pubchem.ncbi.nlm.nih.gov/comoound/Basic_-J-·folet-14#section=Health-Hazards; Online Reference and other references are attached as. It was observed during the inspection that these chemicals were stored in the industry. The above mentioned dyes can be synthesized by using these chemicals. The owner of the industry said that they arc not manufacturing any dye in their unit. In addition to this, he said they are just standardized the already manufactured basic dyes and the above said banned chemicals are used for trading. 

15. Balance sheet for the stock/purchase/sale of Basic green, benzaldehyde, N-N dimethyl aniline and Basic yellow is submitted to the Punjab Pollution Board Control for the time period of one year i.e. 1/11/2020 to 30/10/202 l . As per the balance sheet and as per the process sheet/chart submitted by !he manufacturing, they are using Benzaldehdye, glycerine and N-N dimethyl aniline in the standardization/dilution of Melachite Green, but these che:nicals can also be used as a raw material for the synthesis of the same dye, a/o,;q with these chemicals, HCI is also used and HCI is mentioned in the L&-.~ provided by the owner of the industry. Regarding the balance sheet 
0, · Yellow, they didn't mention any other chemical used for standardizaaon/dilution but as per the manufacturer claim in their process ~heetjchart, they are using benzaldehdye, glycerine and N-N dimethyl aniline m the ~rocess. The raw material used for the synthesis of the basic yellow is N-N dirn_ethyl aniline. N-N dimethyl aniline is used as raw material by the owne~ m the standardization/dilution of the basic yellow dye. When team ques~,o~ed on the man11facturing of the dyes, owner again denied ana insist on c/lutton of above said dyes and trading of rest of the chemicals stored in 

mdustry. 

16.A~~~r ~wner, he is also doing trading of chemicals from the same premises w ,,~ ,s . a manufacturing unit (that is questionable) Regarding ihr con 1rmatt0n of trading of the products, it is recommend~d to forward t.'JiS :::, !~d:1/t~t~:::~met 0: Excise and Taxation and also suggested to too~ I//> o sa e a. ,d purchase done by Amar colour chem for Jast 
, cars. 

17. Re~arding rest of chemicals mentioned in the . t wner, he is domg trading/selling of these chemica/.s ,·n~o thpo~n no. 9, as per o '' e ,ocal market. 
Ii 
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J 8. Reports of the samples collected by PPCB are attached. 

19.As per chemical reactions for the synthesis of Basic yellow 2, H25 and NH3 

gases may be released. At the time of industrial inspection, no equipment 

was available for the measurement of these gases with the technical team, so 

it was not possible to measure the same. 

· 20. It is suggested that In future, these H2S and NH3 gases should be measured 

using a system/instrument for sequential detection of multiple gases using 

laser-based wavelength modulation which should also be installed in the 

premises of complainant 

The visiting team concluded that:-

The industry does not have adequate fugitive emission control system. The 

emission generated from the process is harmful and carcinogenic. In absence of 

adequate fugitive emission control system the committee recommend that the 

industry may be issued closure notice under Air Act by PPCB . 
. ,. .,--

In light of the report of the technical team it was decided to hold a. VC meeting 

of all the concerned officers with the Competent Authority of the Board to 

discuss the report and to decide further course of action in the matter. 

Therefore, the VC meeting was held on 03.01.2022 at 12:00 PM wherein the 

report was discussed in detail and it was observed that the industry i~ engaged 

in manufacturing of Auramine Yellow dyes and Malachite Green dye being 

manufactured is a · banned dye and the during process of manufacturing of 

Auramine yellow .dye, proces·s emission are generated and industry has not 

provided any APCD to control the process emission. Therefore keeping in view of 

the recommendation of technical team and after detailed deliberation with the 

officers of the Board it was decided as under :-

a, The Consent to Operate under Water (Prevention & Control of 

Pollution) Act 1974 & Air (Prevention & Control of Pollution) Act, 

/ 1981 be refused. 
/ 2. The plant and machinery along with DG set of the industry to be 

sealed immediately. 
3. The Electric Connection of the industry will remain to be 

· , , . /' disconnected u/s 33-A of Water (Prevention & Control of 

~ Pollution) Act 1974 and u/s 31-A of Air (Prevention & Control of 

Pollution) Act, 1981, so that the industry do not operate its 

manufacturing process. However, the domestic electric 

connection of single phase may be restored to the industry only 

. for use of domestic purposes. 

,~ ~ c-4· The report received from technical team be sent to M/s Amar 

11~616~ 1 Colour Chem India, 26, Focal Point, Amritsar for his information. 

1 I " '5. ~ERO Amritsar to submit the compliance of a~~~-~given d] i~on~-

t I ? *. immediately. 1--'°A.lt.~ /.)J h~ ~T'1~ L?~l 
~.lfl: _ ~ x.:;.,. I . '. lf''k~ ~ ~ \V\ 

~ ) \ ~\,-,- '~C\- --:' 
Endst. N · u ~ \'2.: o\\~ · J '2-- \ 

1 
For Sr. Environmental En~ · 

· o. -'~ __,,.., te-A ,J) Dated. \ o\ e,\\~ 
•·=·· t'\1JIJ11 ' \ 

Office, Pu . A copy of the above is forwarded to the Environmental Engineer, Regional 

~e is dir nJab Pollution Control Board, Amritsar for information and necessary action. 

ected to ensure the compliance of above decisions in letter & spirit. 

1,,,., \'° \ \ ,..,, ,,, 

For Sr. Environme"tal f ngineer 
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,. ----- - ----------- ------ -

I 
I 
( 

Government of Punjab 

Department of Science, Technology and Environment 

office of the Appellate Authority Constituted under the Water (Prevention and Control of 

pollution) Act 1974 and the Air (Prevention and Control of Pollution) Act 1981. 

To 

Subject: 

The Member Secretary, 

Punjab Pollution Control Board , 

Vatavaran Bhawan, Nabha Road 

Patiala. 

No.01/SLO/ AA/2022/ 

Dated 

I 

Appeal filed by M/s Amar Colour Chem India, Plot No. 26, Old Focal 'Point, Near 

Hayat Hotel, Amritsar - Interim order passed by the Appellate Authority. 

Please refer to the appeal case mentioned above. 

L> 2. \ Please find enclosed herewith a certified copy of interim order dated · 

~ .2022 passed by the Appellate Authority-cum- Principal Secretary to Government of 

Punjab, Department of Science, Technology and Environment in the above mentioned case 

for information and compliance. 

Endst. No. 01/SLO/ AA/2022/ / )- /, 5 Dated JS/3/UJll. 

sc:AI -, 
Senior Law Officer 

I 

Appellate Authority 
I 

A copy of the above alongwith copy of order dated 21.2.2022 is forwarded to the 

. following for information and necessary action please: 

1) The Chief Engineer, Punjab State Power Corporation Ltd, Amritsar. 

/ The Environmental Engineer, Punjab Pollution Control Board, Regional Office, 

Amritsar. 

, 3) M/s Amar Colour Chem India, Plot No. 26, Old Focal Point, Near Hayat Hqtel, Amritsar. 

4) Personal Assistant to Principal Secretary to Government of Punjab, Department of 

Science, Technology and Environment, Chandigarh. · 

('A 'ik. l> ' ~ 
Senlori = Offlc~ -

Appellate Authority 

Annexure R-4/I
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Before the Appellate Authority Constitute .. 
Pollution} Act, 197 4 and Air (Pr d under the Water (Prevention ancl Control of 

Department of Science' T echnolo an eventl~n and Control of Pollution) Act, \1981. 
gy d Environment, Government of Punjab, Chandigarh. 

Mis Amar Colour Chem India 
Vis Punjab Pollution Control Bo~rd 

Present: 1 

2 

• I 

Mr. Aalok Jagga Adv t . 1 

behalf of the A , II oca e with Ms. Deepshikha Gupta, Advo.cate on 
ppe ant. 

Er. G.S. Majithia Chief E · ' 
E . 1 • nvIronmental Engineer alongwith Er Harpal Singh 

nvironmental Engineer on behalf of Punjab Pollution Contr~l!Board. ' 

ORDER 

Mis Amar Colour Chem India, Amritsar has filed Appeal for setting aside the 

-"' show cause notice dated 3-08-2021, order dated 10-01-2022 whereby plant Jnd machinery 

L ' 2.1\r' D.G set of the i~dustry h~s been ordered fo be sealed and the order refusing renewal of 

~ Jent by the PunJab Pollution Control Board. The industry is lying closed and has prayed 

{ -~ for staying the operation of closure order. 

2) Upon notice, the Punjab Pollution Control Board has filed reply through its 

Environmental Engineer and a copy of the same was supplied to the counsel foi.the appellant. 

3) Parties were heard. 

4) The officer of the Board stated that the Board has received numerous 
; 

complaints against the industry and during the hearing on 6.8.2021 a committee / technical 

team of officers was constituted to conduct technical audit of the industry and to submit report. 

Consent to operate was granted for a period of three months upto 16.11.2021. ~he committee 

I technical team of officers visited the industry on 13.10.2021 and submitte~ its report on 

14.12.2021 to the Board. The Technical Committee in its report dated 14.12.2021 has stated 

that O-toluidine found in the manufacturing unit is banned by the Government of India with 

~ 
further disclosure that the emissions generated from the process are I harmful and 

carcinogenic. The wet processing of green colour was generating green coloure~ effluent and 

1 ~ ;\ a 
1
pipe in the storage tank was found to be attached with pump, which was supposed to be 

' ~ if meant for discharging the coloured effluent directly into sewerage during odd hours. The unit 

1 the appellant has been ordered to be closed on the basis of the third party report of 

Jechnical Committee wherein violations have been clearly mentioned. The officer of the Board 

l requested to upheld the closure orders. 
I 

5) The Counsel for the appellant stated that the appellant is engaged into the 
I 

standardization of basic Yellow 2 Auramine O and Basic Green 4/Malachite G,reen and the 

appellant is not dealing with or manufacturing any of the 112 dyes which had be~n prohi~i~ed 

by th~ Ministry of Environment and Forests, Government of India. The appell~nt is availing 
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duty drawback on the said chemicals f 1 

. rom the Federation of Indian Export Organizations set 
up by 

th
e MmlS

t
ry of Commerce, Government of India and this fact makes itl1 clear that the 

import a
nd 

export of such chemicals Is permitted by the Government of India. He further stated 
that the Ortho-toluidine, the reference of which has been made in the alleged report of the 
Technical Committee, Is only banned In Germany and not In India as per Annexure VII (b). 
The appellant, however, is not manufacturing 0-toluldlne but only engaged 1ni trading of the 
same and purchases the chemical from a MNC to which Maharashtra Pollution '.control Board 
has granted consent. The Counsel also stated: that various Pollution Control Boards in India 
have provided consent to operate to similar type of industries dealing with si~ llar chemicals 
which have been dealt with by the appellant. The counsel stated that the !appellant has 
removed other shortcomings and may be allowed to be operate the unit. 

6) After hearing the parties and examining the relevant record, it is:observed that 
it is not the case that the unit of the appellant has been closed by the Board only on the basis 
of manufacturing of banned dyes, but some ~ther shortcomings were also ~oticed by the 
visiting team and the report of the Technical Committee in this regard has / already been 
supplied to the appellant by the Board. Th~ appellant is, thus, directed t? remove the 
shortcomings pointed out by the visiting team at the earliest to the satisfaction of the Board. 

- -e orders of closure passed by the Board are not permanent in nature. Prima facie its seems 

_ a the dyes which have been mentioned in the case are not banned in lndia.j However, the 

lrr 

Board is directed to seek a clarification from th~ Ministry of Environment, Forest and Climate 

Change, Government of India in this regard as to whether the dyes namely Auramine Yellow, 

Melachite Green as well as 0-toluidine are banned in India or not. In view of these 
observations and directions, the operation of the appellant unit Is hereby allowed as an Interim 

' measure for a period of one month from the date of issuance of this order, however, subject 
to the condition that the appellant shall not manufacture the dyes which have been prohibited 

I 
by the Ministry of Environment, Forest and Climate Change and shall also not cause any 
environmental pollution. The Board is directed to visit the unit of the appellant freAuently during 
the said period of one month and submit its report with regard to the compliance of the 
shortcomings. If any complaint is received during this period, the Board shall take prompt 

action and video-graph the moment. 

7) List the case for further hearing after one month from the date of issuance of 

this order. 

I , , 

Gort 

~~-02.2022 

Certified Copy 
Ohr,-.-.~~ 

Senior Law ()fflcer 
Appellate Authority 

Government of Punjab 
Deptl of Science, Technology 

and Environment. CHO 
I 5 ,oa-2022 

Sd/-
(Anurag Verma, IAS) , 
Appellate Authority 

-cum-
Principal Secretary to Government of Punjab, 

Department of Science Technolbgy and 
Environment 

1 
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I 

J:wmiC 
~ J 

'1ill'PUNJAB POLLUTION CONTROL BOARD 
Zonal Office, Plot No. 164 Focal Point Mehta Road, Amritsar 

Tele Fax:- 0183-2581420 Webslte:-~.ppcb.gov.ln ' email:- seezoasr@yahoo~.c.;..om __ _ 

No. 
To 

1. 

2. 

Regd. 

The_Chlef Engineer (Border Range), ·· 
PunJab State Power Corporation Ltd 
Amritsar. ' 

The Superintending Engineer (Distribution), 
Punjab State Power Corporation Limited, 
Amritsar. 

Date: 

Directions u/s 33-A of Water (Prevention & Control of Pollution) 
Act 1974 and u/s 31-A of Ail'. {Prevention & Control of Pollution) 
Act, 1981 for temporary restoration of electricity connection- M/s 
Amar Colour Chem India. Plot No. 26. Focal Point. Amritsar. (12912142). 

Please refer to the subject cited above. 

2) It is informed that M/s Amar Colour Chem India has challenged the orders 

passed by the Board for closure ~f the industry and the· Hon'ble Appellate Authority 

constituted by the government under the Water (Prevention and Control of Pollution) : ,,. . . . 
Act 1974 and the Air (Prevention and Control of Pollution) Act, 1981 in the Department 

of Science, Technology and Environment has allowed the operation of the industry vide 

order dated 21/02/2022 (issued on 15.3.2022) as an interim measure for a period of 

0lmonth. 

3) You are, therefore, requested to -comply with the following direction u/s 

?-,J-A; of Water (Prevention and Control of Pollution) Act 1974 and u/s 31-A of Air 
· .... :-.1ention and Control of Pollution) Act, 1981: 

"That the authorities concerned shall restore the electricity 
connection of the subject cited industry temporarily for a period 
of one month, with immediate effect." 

4) In case of failure· to comply with the above said direction, you are liable 

for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37 

of the Air (Prevention & Control of Pollution) Act, 1981. 

This issues with the approval of the Competent Authority of the Board. 

S . E . ~i- I . en1or nv1ron~ enta Engmeer 
r=or and on behalf of PPCB 

I 
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Regd, 
Dated. ____ _ . I 

M/s Amar Colour Chem India, Plot No. 
Is forwarded to 

A copy of the above ly the orders dated 21.2.2022 (issued 
. . 'th a direction to comp -

26, Focal Point, Amritsar wi A thorlty. The temporary restoration of 
H 'ble ApP,ellate u 

on 15.3.2022) of the on · , 
11 

·,ng conditions as per the orders of the 
b' ct to the io ow 

electricity, however. shall be su Je 

Appellate Authority that: 

h t omings pointed out by the visiting team at 
. d st hall remove the s o1 c 

1. Toe in u ry s . f th Board the report of which has already been 
. th satisfaction o e ' 

the earliest to e , 49.50 dated 10/01/2022. 
su lied to the Industry vide Board s letter no. . . . 

PP f ct e the dyes which have been proh1b1ted by the 
2 Toe industry shall not manu a ur I 
· . F est and Climate Change and shall not cause any 

Ministry of Environment, or . 

environmental pollution. _ [~~ _,: .... ~ 
· h 

11 
I 'or and obtainthe Consent to Operate of the Be Jrd 

3. Toe industry s a app Y 1' 

(p t·on and control of Pollution) Act 1974 and Air (Prevention under Water reven 1 

~ and Control of Pollution) Act, 1981, im;tiely. 

~ , .ka •\.E.E.-~ ~ /k~ \ ~•• · { o~1 1r1q 1 · ~H- · 
l!,~. )~~ .It ~ \in1\~or Environmental Engineer 

* --?-
01 i * 0 i ~ 06 u1 For and on behalf of PPCB 

~.;1 

\ ~--- ,, ') . "l: ri'il1r ,,,, 11/ 
~C,"csa,''1- ~' J , .., 

Endst. No. ' " 0 ➔ Dated. 0 l\. \ ~\ ?.-O 2--'l-

A copy of the above is forwarded to the Environmental Engineer, Punjab 

Pollution Control Board, Regi~nal Office, Amritsar for information and necessary action 

with the following directions: 

1) Toe Environmental Engineer _shall submit the compliance report of above said os 

directions immediately. r. . .k.ll!llllll
1

/ ~ 
~ . ., 

2) The Environmental Engineer shall seek clarification from the Ministry or 

!
'.~ 

Environment, Forest and Climate Change, Government of India as to whether the ~ 

dyes namely Aurmalne Yellow, Melachite Green as well as O-toluidine are banned 

in India or not. / 

3) The Environmental Engineer shall visit the industry (alongwith two AEEs of /~ 

Regional Office and ASO Zonal Office, Laboratory, Jalandhar) frequently during ,\ 

the said period of one month and submit rep<irt with regard to the compliance of ~', 
the shortcomings. ~ 

4) If any complaint Is received during the said period, the Environmental Engineer 

shall t.ake prompt 3•:~1''.·., and video-graph tne moment. 
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-
I I~ 
~ 
~ 'WJP 

No. :::z_<f :J-► 
·····•··········· 

To 
The Additional Secretary, 
CP Division, 

"'r;?~ .._.._ n ~ ~-

f..lti 18 ld~Ea a2a2? QQoi 

PUNJAB POLLUTION CONTROL BOARD 

Dated . .!.?.:-/1!/~::::: 

Ministry of Environment, Forest and Cllmate Change, 

lndlra Paryavaran Bhawan, 
Jorbagh Road, New Delhl. 

Sub: Request for darlfication as to whether the dyes namely Auramine Yellow, 

MP.lachite Green as well as 0-toluldlne are banned In India or not. 

Ref: Orders dated 21.2.2022 (Issued on 15.3.2022) passed by the Appellate 

Authority-cum-Principal Secretary to Government of Punjab, Department of 

Science, Technology and Envlrcmrilent. 

Please refer to the subject cited above. 

2) It is informed that M/s Amar Colour Chem (India) situated at Focal Point, 

Amritsar is a small scale industry engaged In the manufacturing of dyes and dye­

Intermediates and was grant~d consent to operate ·under the provisions of the Water 

(Prevention and Control of Pollution) _Act, 1974 for the manufacturiog of OIi Green @ 100 

Kg/day and Oil Yellow@ 100 Kg/day with raw material of basic dyes@ 50 kg/day, Glyceralne 

@ 138 kg/day, Senzaldehyde @ 5 Kg/day and Dimethyl Aniline @ 7 kg/day. Copy of consent 

granted for the period from 17.8.2021 to 16.U.2021 is enclosed for kind perusal. 

3} Complaints regarding pollution being caused and manufacturing of banned 

dyes by the Industry were received by the Board. The Chairman of the. Board has constituted 

a Technical~ Team under the Head of Department of Chemistry, Guru Nanak Dev University, 

Amritsar (Punjab) to conduct Technical and Environmental Audit of the industry. On the basis 

(!' report submitted by the technical team, the Board vided order dated 10.1.2022 had 

~f...g,~ 'd~cicled to continue with the directions issued for closure of the industry and disconnection 

of electricity. The relevant report of the Technical Team alongwlth order dated 10.1.2022 of 

the Board is enclosed for kind perusal. 

~ 131~dd ~, o'9i' '&, ~-147001 

Vatavaran Bhawan, Nabha Road, Patiala -147001 

_Phone: Chairman.: 0175-2215793, Member Secretary: 0175-2215802 (0) 

Website: www.ppcb.gov.in / E-Mail: chairmanppcb@yahoo.in I msppcb@gmail.com I 

I W 
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PUNJAB POLLUTION CONTROL BOARD 
-2· 

~ 
~ , 111 • _. h fU- d n appeal against the orders of the Board before the ,'lll ,,, 4) The Industry as e a 

. d b th Gover, .l!nt. fhe .counsel for the, appellant stated 
Appellate •Authority constitute Y e 

h 
. h 11• ,t Is engaged Into the standardization of basic 

before the Appellate Authority t at t e appe c • • 
. 41 Malachite Green and the appellant Is ·not deallng 

Yellow 2 Auramlnle O and Basic Green 

f th 112 dyes which had been prohibited by the Ministry of 
with or manufacturing any o e . . 
Environment, Forest and Climate Change, Government of India. The appellant Is avall1ng duty 

drawback on the said chemicals ·from the Federation of India Export Organlzatl.on set up by 

the Ministry of commerce, Government of India and this fact makes it clear that the lmp.ort 

and exwrt of such chemicals Is permitted by the Government of India. He furthe.r stated that 

the Ortho-toluidine the reference of which has._been made in the alleged repo1 of the 
, ' • • f 

Technical Committee, is only banned In Germanv, and not In India as per Annexure Vlll(b). The 
• I 

appellant is not manufacturing 0-toluidine, but is engaged In trading-,of the same and 

purchases the chemical from a MNC to which Maharashtra Pollution Control Board has 

granted consent Various Pollution Control Boards in India have provided consent to operate 

to similar type of industries dealing With similar chemicals which have been dealt by the 

appellant 

SJ After hearing the parties and examination of relevant record, the Appellate 

Authority vide order dated 21.2.2022 has allowed the operation of the industry as an Interim 

measure for a period of one month with the condition that the industry shall not manufacture 

the dyes which have been prohibited by the Ministry of Environment, Forest and Climate 

Change and shall not cause any environmental pollution. The Board has been directed to seek 

a darification from the Ministry of Environment, Forest and Climate Change, Government of 

India as to whether the dyes namely Auramine Yellow, Melachite Green as well as 0-toluidine 

are banned in India or not. A copy of order dated 21.2.2022 (issued on 15.3.2022) passed by 

the Appellate Authority-cum-Principal Secretary to Government of Punjab, Department of 

Science, Technology and Environment is enclosed herewith for kind perusal. 

6) In view of the above explained position, it is requested to clarify the fact as to 

whether the dyes namely Auramine Yellow, Melachlte Green as well as O-toluldine are 

banned in India or not. An early response in the matter shall be appreciated as the Board has 

to apprise tire Appellate Authority about the said facts of the case. 

I 
I 
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PUNJAB POLLUTION CONTROL BOARD 

-3-

Endst. NO. \ Date, ___ _ 

· 1 , tded to the following for Information and 
A WPV of the above s ,orwa 

necessary action to get the clarfflcatlon from the Ministry of Envlronmeht, Forest & Cllmate Change at the earliest possible time. 

1} The.Chief ·EnvfrQnmental Engineer, Punjab Pollution Control Board, Jalandhar. 
l) The Senior Enylronmental Engineer, Punjab Pollution Control Board, Zonal Office, Amritsar. 

3
) The Environmental Engineer, Punjab Pollution Control Board, Regl~nal Office, Amritsar. 

• 

sdJ-
Member Secretary 
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-ii~~~~-------------------Di-r.Rel.Rev.io ---i'LJNJ/\11 
::=:a :;:, 

~PUNJAB POLLUTION -
zonal Office, Plot No. 1s4 Fo ·. CONTROL BOARD 

Tele Fax:- 0183-2581420 Website:~~:~ Pom~, Mehta Road, Amritsar 
. _cb.gov.m email:- seezoasr@yahoo.com 

No, Regd. Date: 
To 

Sub: 

M/1s Amar Colour Chem India 
26; Focal Point, ' 
Amritsar. 

Revoking of consent to 0 
Control of Pollution) Act 19r;e;aate u~der Wate~ (Prevention & 
Pollution) Act, 1981 (19069238). nd Air (Prevention & Control of 

bl' h c:i~;ea;5' i\is ~b~gat?ry on the part of the industry to obtain the consent 
'°. es2ta5/21s6 f th uws t o(Pt e Air _(Prevention & Control of Pollution) Act, 1981 and 
'J/; .e e a er revention & Control of Polluti ) A /8 .-;--= ~ llshing / expansion of the Industry. on ct, 1974 before 

~ - And whereas, it is also obligatory on the part of the Industry to obtain 
consent to operate an ~utlet under the Water (Prevention & Control of Pollution) Act, 
t974 and Air (Prevention & Control of Pollution) Act, 1981 for operation of the 
lndust:y . 

And whereas, it is mandatory on the part of Industry to install proper and 
adequate pollution control devices so as to ensure that the concentration of various 
pol lutants in effluent/emissions being discharged by Industry, conforms to the 
effluent/emission standards as prescribed by the Board. 

And whereas, the consent to operate under the Water (Prevention & 
Control of Pollution) Act 1974 and Air (Prevention & Control of Pollution) Act, 1981 were 
granted vide no. 1992 dated 16/06/2022 and no. 1994 dated 16/06/2022 respectively 
with validity upto 30.11.2022 subject to certain terms and conditions mentioned 
t:iercin. 

And whereas, Environmental Engineer Regional Office Amritsar reported 
vice :ts enoting 19069238 that a complaint has been received telephonically against the 
subject cited industry regarding the colored effluent being discharged into public sewer. 
ihC:? industry was visited by AEE along with Environmental Engineer and other 
S'.f P0rting staff of Regional Office, Amritsar on 21/06/2022 at 12:00 noon. During visit, 

' "",,,-Jo, :3 ,.- observed that the industry was discharging its colored effluent without any 
.~ •.:utrnent directly into the sewer inside its premises leading to main sewer 

'.:i!ictographs attached). The effluent samples were also collected from the sewer near 
the m:=i :n gale of the industry. But the owner of the industry has snatched the samples 
co1:ected by this office and closed the main gate of the industry. The industry has also 
failed to comply with the directions given by the Board vide letter no. 1988-89 dated 
1-1r,c:;...,r,2-c,,. ,1~ £.U 2. 

And whereas, the industry has failed to comply with the conditio_ns of 
consent granted to it and is violating various provisions of the Water (Prevention 8t 
Cor:trol of Pollution) Act 1974 and Air (Prevention & Control of Pollution) Act, 1981, as 
5tTh che Competent Authority has decided to ievoke the consent to operate grar.ted to 
th~ inaustry under the said Acts. · 

As such in exercise of the powers conferred upon u/s 25/26 of the Water 
(Prevention and Control of Pollution) Act, 1974 as amended in 1988 and u/s 21 of Air 
(P· ~~·✓ention & Control of Pollution) Act, 1981, the consents to operate granted under 
th" said Acts are hereby revoked due to the reasons mentioned above. 
['.If, 
~ ,, - ,ls above. 

S ~1- · eer 
For Sr. Environmental En91!1 

zonal Office, Amrit!;ar 
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- ----- ------
Endst.. No. '}..:>-', '1_ . Dated. _Q_aj c., 1 ~Z-l-

orr,,,. P , A copy of the above is forwarded to tile .Environmental Enginee,, Regionci 

, ct,~~•. un ,ab Pollution Control Board, Amri~' for 1nf ormat,on and furth• ,r necessary 

. ,L. ~ c:l:g\, )'l--i­
For Sr. Environmental Engineer 

Zonal Office, Amritsar 

f 
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No. 
To 

Sub: 

1 

~ 

~PUNJAB POLLUTION CONTROL BOARD 
Zonal ~~i8';~25~

1
~~ ~~b1i~e~~ Focal Poin~, Me~ta Road, Amritsar 

Tele Fax. · www.ppcb.gov.m email: - seezoasr@yahoo.com 

1. 

2. 

Regd. Date: 

. ~ ¾"'''V The Chief Engineer (Border Range) A E - ~ \ 

punj_ab State Power Corporation Ltd x o'I; ·.;. 1:. 
Amritsar. 

~;;~ / ~l':~.::·;., 
The _s,uperintending Engineer (Distributiot

1
{ G / 7lf -<'\ ,1,t \.ra,. fit!\ ) 'l 1~ I 6r 

Pun~ao State Power Corporation limited :... ( =, ,(" t~,-j-) 1 • 1M JJ •1 
Amnt~ar. ' t \ io:li/_.1 !,?d / r 

\ .•,\ , .... / /?1/ '\?c~, •-•.--;; r ( • . 

Directions u/s 33-A of the Water ,·; ;t·;~ _·r~y & c t I f 
Pollution) A r\:,ven1:Ion on ro o 

. ct 1974 and u/s 31-A of the Air (Prevention & Control 
of ~ollution) Act, 1981 - M/s Amar Colour Chem India. 26. Focal Poin~.­
Amntsar (17225439). · ~ 

PPCB letter no. 1988-89 dated 1~/06/2022. 

. _ ln ref2rence to above, it is intimated that tl ie Competent Authority has 

dec:aed to disconnect the supply of electricity available to the premises of subject cited 

:ndustry. In reference to SDO (Technical), PSPCL, Sub Division, Mall Mandi office Letter 

ro 93 datea 18/01/2022, it has been informed that there are 2 no. electric connections 
, ;i tne premises under the I1ame:-

M/s Amar Colour Chemical, 26, Focal Point, Amritsar (Mediurn supplv\ 
3002964291 (84KW/94KVA) 

ii . M/s Amar Colour Chem (India), 26-A, Focal Point, Amritsar (Small poh'er) 
SP-3005255633 (19.97KW/20KVA) 

You are, therefore, directed u/s 33-A of Water (Prevention & Co11trol o_. 
" , ~o:.u•.ion) Acl i 974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 198:. 
I • :'p·' '.::r-1 ,11ply with the following direction :-

~ Cu 

,, "That the authorities concerned shall disconnect both pow,~, 
c,mnection/load as mentioned at (i} & (ii} above, in the subject cit,:d 
premise:;· with immediate effect. " 

In case of fa :iure to comply with the above said directions, you are iicnl·:: 

fo r action LJ.'S 41 of the Water (Prevention & Control of Pollution) Act, 1974 ti r1 tl ,_ifs ~/ 

J th,: Air (t)revention & Contra! of PoLution) Act, 1981. 
This issues with the approval of Competent Authority of the Boc.1rr. . 

Senior Environm.;;,~r Engineer 
For and on behalf of Chief Env. E1tgi11el' ,· 

End!iL f\lo. 4)>-1-1-::). Dateci. _ ____ ~,h?-
--~\ ct;-:;~;r·u,~ above is forv\,ardeo ~ he r'lvironI11(~ .. 1tal Ei1gir;~,:r, Pur?_;::, 

Pc1!i ,•1cn contra; IJC-c.ir:J , Re~~ ional Offio~, Amritsm for infcrrnat:qn and .1ecessc,1v ;~ct i( ,r , 

,1.1c; with direction!» to er1sure the compft;rnce of ab0ve Jire~iorn,; and ;~··• i• :': 

w,itch on the industry that it may no" c,perate witt. ..>ut ahd 
0rerate of the Board. 

Senior Env· 
fo r am.J lin )6ehal 

,.. 
g, net:i 
t) ial t'. ~~ I 

i,,, 
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-p lJNJAB 

~ 

~VP_UNJAB POLLUTION CONTROL BOARD 
zonal Office, Plot No 164 F I p . · Tele Fax:- 0183-2581420 W~bsi . ' oca amt, Mehta Road, Amritsar 

te.-www.ppcb.gov.ln emall:- seezoasr@yahoo.com 
No, Regd. Koa Date: -TO 

1. 

2. 

sub: 

The _Chief Engineer (Border Range), 
PunJ_ab State Power Corporati Ltd 
Amritsar. on ' 

rrfJY' ~ ,{lj,Y/ / {/60', I ¾\~~ I. _1_,. '. r-'i_:' 
Akf' ') . \ I !J!.8)~a.;.? 

/ } . A.E.R - ~ ,. · ; 
The_Superintending Engineer (Distribution) o? .. 1,.,. v~ ', -..'.~i:: __ > 
PunJ_ab State Power Corporation limited I r \ :!,\ \ 'b Amritsar. , 

Directions t"".Jl: f~,i~~3/ Lt} 
Poll t' u/s 33-A of the Water (Prevention & Cont';ol of 

~~ 
\. t' ' 

f Pu ,:on_) Act 1974 and u/s 31-A of the Air (Prevention & Control 0 
.
0 ut,on) Act, 1981 - M/s Amar Colour Chem India. 26. Focal Point. Amritsar. 

Ref:- PPCB letter no. 2245-47 dated 08/07/2022. 

In. cont!nua~ion to above referred letter, it is intimated that the appeal 
filed by _the subJect cited industry against the orders passed by Punjab Pollution Control 
Board v1de no. ~245-47 dated 08/07/2022 before the Appellate Authority-cum-Secretary 
to Govt. of PunJab, Deptt. of Science, Technology & Environment Chandigarh has been 
disposed of mentioning that:- ' 

''Keeping in view, the seriousness of the issue relating to the snatching of 
samples from the officers of the Board and other violations being committed by the 
appellant industry, I hereby uphold the orders dated 08/07/2022 passed by the Board 
for the revocation of consents under the provisions of the Water (Prevention & Control 
of Pollution) Act 1974 and the Air (Prevention & Control of Pollution) Act 1981 and 
further orders dated 08/07/2022 passed for disconnection of electricity connection of 
the appellant industry. The stay granted vide order dated 18/07/2022 stands vacated." 

.. ' You are, therefore, directed to comply with the directions already issued 
.;-z .... ~ .. ~ fe no. 2245-46 dated 08/07/2022 ( copy attached) for ~isconn_ection of 02 no. ~lectric 

connections in premises of subject cited industry, 1mmed1ately and submit the 
compliance. 
DA/- As above. 

~\r 
Senior Environmental Engineer 

For and on behalf of PPCB 
.., a.,., Dated. 30} 0 N ~'},,2-. Endst. No ~(P' ~ · t1 1 E · p · b f th above is fmwarded Env1ronmen a ng1neer, unJa 

. A copy 
0
d Re •anal Office, A 1tsar for information with directions to ut1on Control Boar , egi d" f ns issued vide no 2245-46 dated 

ensure the complia~ce of ire~ •~SPCL office immedla ely and submit 08/07/2022, contacting concerne ' 
compliance. ikV 

Afla1 Engineer 
behalf of PPCB ~--
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Government of Punjab 
Department of Science, Technology and Environment 

Office of the Appellate Authority Constituted under the Water (Prevention and Control of 
Pollution) Act 1974 and the Air (Prevention and Control of Pollution) Act 1981. 

AE-To 

The Member Secretary, 

Punjab Pollution Control Board, 
Vatavaran Bhawan, Nabha Road, 
Patiala. 

No.20/SLO/AA/2022/ 
Dated 

Appeal filed by M/s Amar Colour Chem India, Plot No. 26, Old Focal Point, 
Near Hayat Hotel, Amritsar. 

Subject: 

The subject cited appeal has been disposed of by the Appellate Authority-
cum-Secretary to Government of Punjab, Department of Science, Technology and 

Environment vide order dated 16.11.2022. Please find enclosed herewith a certified copy of 

the said order dated 16.11.2022 for information and necessary action. 

sdl 
Senior Law Officer 

Appellate Authority 

Endst. No.20/SLO/AA/2022/3,5-368 Dated 17 2022 
A copy of the above is forwarded to the following for information and 

necessary action please: 

1) Personal Assistant to Secretary to Government of Punjab, Department of Science, Technology and Environment, Room No.711, Mini Secretariat, Punjab, Sector-9, Chandigarh. 
2) The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office, Amritsar. 

The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Amritsar. 

4) M/s Amar Colour Chem India, Plot No. 26, Old Focal Point, Near Hayat Hotel, Amritsar. 

Cribuh Senior Law Officer 
Appellate Authority 
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Endst. No.20/SLO/AA/2022/ 
Dated 

A copy of the above is forwarded to the Chairman, Punjab Pollution Control Board, Nabha Road, Patiala for information and necessary action please. 

sd-
Senior Law Officer 
Appellate Authority 
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Government of Punjab 

Department of Science, Technology and Environment 

Office of the Appellate Authority Constituted under the Water (Prevention and Control of 

Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981. 

Appeal No.20/SLO/AA/2022 

Date of filing: 20.10.2022 

Date of Decision: 16.11.2022 

M/s Amar Colour Chem India 

V/s 

Punjab Pollution Control Board 

Mr. Aalok Jagga, Advocate with Ms. Deepshikha Gupta, Advocate 

alongwith Sh. Rakesh Handa and Sh. Rohit Handa on behalf of the Present: 1 

Appellant. 

Er. Arun Kakkar, Senior Environmental Engineer alongwith Er. Annesh 

2 

Kumar, Assistant Environmental Engineer on behalf of Punjab Pollution 

Control Board. 

ORDER 

The present appeal has been filed by M/s Amar Colour Chem India, Old Focal 

Point, Amritsar u/s 28 of the Water (Prevention and Control of Pollution) Act, 1974 read 

with section 31 of the Air (Prevention and Control of Pollution) Act, 1981 with a prayer to 

set aside the refusal dated 18.10.2022 vide which consent to operate has been un-

reasonably returned/ refused by the Board. A further prayer has been made to set aside the 

letter dated 12.10.2022 vide which directions have been issued for sealing of the entire 

plant and machinery alongwith D.G. set of the industry and the letter dated 14.10.2022 vide 

which gas supplier has been directed to stop the supply of gas to the appellant industry by 

the Board. 

2) Upon notice, the Punjab Pollution Control Board has put in its appearance 

and filed reply. The reply was taken on record and copy supplied to the appellant. 

3) The counsel for the appellant stated that the appellant has applied at-least 4 

times to the Board for grant of consent to operate, but each time the Board has not 

entertained the consent application and returned it to the applicant for no solid reason. The 

Govt. of Pupjab/ 
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2 
reason put forth by the Board on 18.10.2022 to clear the raw material to enable the Board 
to seal the industry to comply with the directions of the Competent Authority cannot be a 

reason to return the application for consent to the appellant. Now, even the said direction 
has been carried out by the Board and the plant and machinery of the appellant has been 
sealed and further directions have been issued to the gas supplier to stop the supply of gas 
to the appellant industry. The appellant industry at present is totally lying closed and no 

industrial activity is being carried out by the appellant. The counsel further stated that no air 

and water pollution is being caused by the industry and the appellant has even provided 
effluent treatment plant on the direction of the Board. The appellant has again applied for 

the consent to operate of the Board, but the same is not being granted. The counsel for the 

appellant further stated that the appellant is complying with the directions of the Board 

from time to time and even undertake to comply with any further direction which the Board 

may give, but the industrial unit may at-least be allowed to operate by the Board. 

4) The officer of the Board reiterated the same facts, as mentioned in the 

written statement and confirmed the fact the industrial unit of the appellant at present is 

ying closed due to the directions of the Board. The officer stated that the appellant is not 

making compliance of the directions of the Board issued from time to time and was 

operating the industrial unit in violation of environmental norms. There are repeated 

complaints against the unit for causing environmental pollution. The appellant has failed to 

comply with the conditions of the consent earlier granted by the Board and also does not 

allow the officers of the Board to enter the premises of the industrial unit. Apart from the 

above, the officer stated that the appellant has not made adequate arrangements for the 

control of pollution. Elaborating the facts, the officer stated that the appellant was advised 

to connect all the 8 vessels available in the unit to the air pollution control device and also 

to make operational, the effluent treatment plant with treatment material / culture and 

component, but the appellant has failed to do the needful. 

5) In rebuttal, the counsel for the appelant admitted that there are 8 vessels in 

the industrial unit and stated that 2 vessels are connected to the air pollution control device 

and the remaining vessels are used to store the raw material and chemicals for use in the 

industrial process and trading purposes. The unit is not having adequate space to connect all 

the vessels with the air pollution control device and there is no effluent generation. The 

officer of the Board stated that all the 8 vessels are required to be attached with the air 

Mtert 
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-3 
pollution control system and ETP has to be made operational to treat the effluent generated 

from laboratory section and washing. To a specific question as to how the operational 

condition of the ETP is observed by the Board officers when the unit is totally lying closed, 

the officer stated that treatment material/ culture component of ETP always remain active 

even during the non-operational status of industry. The ETP installed by the appellant is 

having treatment material/ culture and component, as such its operational status can be 

easily observed, but the appellant is not operating the ETP. 

5) Apart from the above facts, the owners of the appellant industry namely Sh. 

Rakesh Handa and Sh. Rohit Handa, who were present during the hearing, stated that they 

are doing the present business for the last about 25 years but for some time now they are 

being harassed by filing of frivolous complaints. They have invested huge money in the 

industrial unit, providing employment to the people of the area and paying taxes to the 

Government, but they are not allowed to do the business in a free and fair manner and are 

dejected. 

7) 
It is not disputed that the appellant has invested huge money in setting up 

the industrial unit, is providing employment to the people of the area and is paying taxes to 

the Government exchequer. The right to business or profession, however, is not an absolute 

right, but is subject reasonable restrictions. 

After hearing the parties, examination of the relevant record and considering 

the complaints as well as the facts and circumstances of the case, it is observed that 1 

permanent closure of industrial unit situated in an industrial area is not a solution to the 

ongoing problem. However, the industrial unit has to make compliance of the provisions of 

the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and 

Control of Pollution) Act, 1981 and directions of the Board to contain the cause of pollution. 

In view of these facts, the appellant industry through its counsel was given reasonable time 

to consider for the installation of adequate pollution control system to contain the cause of 

pollution as suggested by the officer of the Board. 

After thoughtful consideration, the counsel stated that the appellant is ready 

and undertakes to connect all the 8 vessels to the air pollution control system and to further 

make the effluent treatment plant operational with treatment material/ culture and 

component, but requested for 6 month time to make compliance as the system to connect 

tori 
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allthe vessels to air pollution control device has to be ordered from Pune, Maharashtra and 

the work shall be carried out block-wise. The counsel further stated that during the period 

of six months, the appellant will only use two vessels for industrial purposes and the 

remaining vessels will be used for storage of raw material. Only those vessels will be put into 

industrial use which will be connected with the air pollution control system block-wise. 

8) In view of the above recorded facts and the undertaking given by the counsel 

with the consent of the appellant, I hereby allow the operation of the industrial unit subject 

to the following conditions that: 

a) The appellant shall connect all the 8 vessels of the industrial unit with the air 

pollution control system within six months from today. 

b) During the period of six months, the appellant shall use only two vessels for 

industrial processes and purposes which are connected to the air pollution 

control system and the remaining six vessels s all only be used for storing the 

raw material ( it would however be ensured that such storage should not lead to 

any pollution ) and shall not be used for any purpose which leads to any sort of 

pollution or any sort of emission generation. 

c)The effluent treatment plant with treatment material/ culture and component 

shall be made operational. 

d) The appellant may connect vessels to the air device in a block wise manner but 

all six vessels must be connected within 6 months. 

e) The appellant shall only put into use the block-wise vessels to industrial use with 

prior consent of the Board which have been connected with the air pollution 

control system. 

f) The orders dated 21.2.2022 and 6.5.2022 earlier passed by the Appellate 

Authority in the appeal case filed by the appellant with regard to restrictions 

imposed in the case shall also remain operative. 

g)The industry shall take extra care and adequate precautions to avert any kind of 

incident which may cause pollution. 

h) The industry would follow all relevant guidelines issued by PPCB from time to 

time. 

Govt of Punab 
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9 
In view of these facts, the Board is directed to grant consent to operate 

under the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and 

Control of Pollution) Act, 1981 to the appellant with suitable conditions. The Board shall 

monitor the progress of the appellant on monthly basis and keep surveillance of the 

operation of the industrial unit. The Board is further directed to implement this order and 

allow the opening and commencement of the industrial unit of the appellant immediately 

but in not more than five days from today during which period the appellant should 

complete the requisite formalities. 

10) The appeal stands disposed of in above terms. 

Sd/ 
(Rahul Tiwari, IAS) 

Appellate Authority 

-cum 
16.11.2022 

Pronounced 
Secretary to Government of Punjab, 

Department of Science, Technology and Environment, 

Chandigarh. 

Arthrt Centified Copy 
Gmrikbu 

Senior Law Officer 
Appellate Authority 

Govemment of Punjab 

Dept. of Science, Technology 
and Ervironment, CHD 

7-11-2022 

Govt of Punjab/ 
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"This is computer generated document from OCMMS by PPCB"                                                                 

Amar Colour Chem India,26 Focal Point,Amritsar I,Amritsar,143001

Page1

                   

                   

                   

                   

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

                   

2. Particulars of the Industry

                   

PUNJAB POLLUTION CONTROL BOARD
Zonal Office, Plot No. 164, Focal Point, Mehta Road, Amritsar.

Website:- www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

 Industry Registration ID: G13ASR200026 Application No : 20305434

To,
Rakesh Handa
26 Focal Point
Amritsar,Amritsar-143001

Subject: Grant of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent.

With reference to your application for obtaining 'Consent to Operate' an outlet for discharge of the effluent u/s 25/26
of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an industrial unit
fordischarge of the effluent(s) arising out of your premises  subject to the Terms and Conditions as mentioned in this
Certificate.

Consent to Operate Certificate No. CTOW/Fresh/ASR/2022/20305434

Date of issue : 16/12/2022

Date of expiry : 23/05/2023

Certificate Type : Fresh

Name & Designation of the Applicant Rakesh Handa, (Managing Partner)

Address of Industrial premises Amar Colour Chem India,
26 Focal Point,
Amritsar I,Amritsar-143001

Capital Investment of the Industry 64.5418 lakhs

Category of Industry Red

Type of Industry 1029-Dyes and Dye- Intermediates

Scale of the Industry Small

Office District Amritsar

Consent Fee Details

Raw Materials(Name with quantity per day)  Basic Dyes @50Kgs/day
Glycerine @138Kgs/day
Benzaldehyde @5Kgs/day
Dimethyl Aniline @7Kgs/day

Products (Name with quantity per day)  Oil Green @100Kgs/day
Oil Yellow @100Kgs/day

By-Products, if any,(Name with quantity per day)  As per details submitted.

Details of the machinary and processes  As per details submitted.

Annexure R-4/T
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Endst. No.:								                                               																				          																								                     		Dated: 

 

A copy of the above is forwarded to the following for information and necessary action please:

The EE, RO, Amritsar for info. and n/a please. The RO, Amritsar shall carry out sampling as per protocol to ensure achievement

of effluent standards.

                   

Details of the Effluent Treatment Plant  Trade Effluent @20.0 KLD
Domestic Effluent @1.0 KLD

Mode of Disposal  Into PSIEC Sewer after treatment in ETP
Into PSIEC Sewer

Standards to be achieved under Water(Prevention &
Control of Pollution) Act, 1974

As prescribed by the Board.

16/12/2022

(Kamaljit Singh)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

16/12/2022

(Kamaljit Singh)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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TERMS AND CONDITIONS

                   
A. GENERAL CONDITIONS

1. This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

2. The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

3. The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

4. The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

5. The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

6. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

7. The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

8. The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

9. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

10. During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

11. Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

12. The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

13. Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

14. The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

15. The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

16. The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

17. The industry shall provide online monitoring equipmentï¿½s for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

18. The pollution control devices shall be interlocked with the manufacturing process of the industry.

19. The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

20. The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

21. The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

22. The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.
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23. The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

(i) Once in Year for Small Scale Industries.

(ii) Four in a Year for Large/Medium Scale Industries.

(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running
of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

24. The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

25. The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

26. The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

27. The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

29. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

30. The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(i) Where unavoidable to prevent loss of life or some property damage or

(ii) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

31. The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

32. The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

33. Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

34. The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

35. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

36. The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

37. Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

38. The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

39. The industry shall ensure that the effluent discharged by it is toxicity free.

40. The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

41. Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.
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42. The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

43. The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

B. SPECIAL CONDITIONS
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a)    The industry shall connect all the 8 vessels of the industrial unit with the air pollution control system
within six months from today.

b)   During the period of six months, the industry shall use only two vessels for industrial processes and
purposes which are connected to the air pollution control system and the remaining six vessels shall only be
used for storing the raw material (it would however be ensured that such storage should not lead to any
pollution) and shall not be used for any purpose which leads to any sort of pollution or any sort of emission
generation.

c)    The effluent treatment plant with treatment material / culture and component shall be made operational.

d)   The industry shall connect vessels to the air device in a block wise manner but all six vessels must be
connected within 6 months.

e)    The industry shall only put into use the block-wise vessels to industrial use with prior consent of the
Board which have been connected with the air pollution control system.

f)     The orders dated 21.2.2022 and 6.5.2022 earlier passed by the Appellate Authority in the appeal case
filed by the industry with regard to restrictions imposed in the case shall also remain operative.

g)   The industry shall take extra care and adequate precautions to avert any kind of incident which may
cause pollution.

h) The industry shall follow all relevant guidelines issued by PPCB from time to time.

i) The industry shall deposit Environment Compensation of Rs. 8,37,500/- immediately.

j) The industry will got extended and submit to the Board its BG of Rs. 10 lac before the expiry of the same.

k) That the industry shall immediately comply with the shortcomings as identified during the technical and
environmental audit of the industry which has been conveyed to the industry by Punjab Pollution Control
Board and shall submit a compliance report.

l) That the industry shall operate 02 no. HVS installed at the front boundary and back boundary wall of the
industry for 24 hrs in a day for 03-months period regularly and shall get the ambient air emission tested
from a lab approved under EPA Act 1986 for the following parameters and shall submit report to the Board
within 15-days. 1. SPM 2. Acid Mist 3. SO2 4. NOx, 5. Any other gaseous pollutant as advised by the
Environmental Engineer Regional Office and SO ZO Lab Jalandhar.

m) The industry shall follow the SOP for installation & operation of OCEMS installed at the outlet of ETP
and shall connect it with the website of Punjab Pollution Control Board and CPCB and shall keep a record
of it.

n) The industry shall ensure that they will not manufacture any dye or dye intermediate which has been
banned by MoEF & CC, CPCB, PPCB or by other Govt of India agency.

o) The industry shall ensure that there is no complaint regarding the discharge of untreated emission and
waste water by the industry in the area.

p) EERO shall visit the industry every 15-day period and conduct air emission sampling from the stack,
ambient air quality monitoring for 08-hours, ETP monitoring and to check the compliance of shortcomings
as identified during the Technical & Environmental Audit of the industry and shall submit the complete
report along with the recommendations.

q) EERO shall comply with the order of the Appellate Authority dated 16/11/2022 in the true letter & spirit.

r) PP shall not throw, burn or bury any solid wastes in open, outside premises or in drain / water bodies.

s) PP shall promote use of alternatives of single use plastics (SUP) and awareness to discourage use of
plastic, through their Corporate Environment Responsibility (CER) activities. (See attached banner)

t) PP shall ensure that there are no usages of single use plastic- thermocol disposable items such as water
bottles / water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating material made
of plastic-thermocol or any other non-biodegradable material in the premises.

u) The project proponent shall properly handle and manage the solid wastages as per the provisions of the
Municipal Solid Waste Rules 2016 and ensure that the solid waste is segregated & disposed of in an
environmentally sound manner.

v)The industry shall operate its ETP efficiently & adequately so as to achieve the prescribed effluent
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standards.

x) The RO, Amritsar shall carry out sampling as per protocol to ensure achievement of effluent standards.

16/12/2022

(Kamaljit Singh)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

                   

                   

                   

2. Particulars of the Industry

                   

PUNJAB POLLUTION CONTROL BOARD
Zonal Office, 164, Focal Point, Mehta Road, Amritsar.

Website:- www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

 Industry Registration ID: G13ASR200026 Application No : 20213892

To,
Rakesh Handa
26 Focal Point
Amritsar,Amritsar-143001

Subject: Grant of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises.

With reference to your application for obtaining 'Consent to Operate' u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising
out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

Consent to Operate Certificate No. CTOA/Fresh/ASR/2022/20213892

Date of issue : 02/12/2022

Date of expiry : 23/05/2023

Certificate Type : Fresh

Name & Designation of the Applicant Rakesh Handa, (Managing Partner)

Address of Industrial premises Amar Colour Chem India,
26 Focal Point,
Amritsar I,Amritsar-143001

Capital Investment of the Industry 64.5418 lakhs

Category of Industry Red

Type of Industry 1029-Dyes and Dye- Intermediates

Scale of the Industry Small

Office District Amritsar

Consent Fee Details

Raw Materials (Name with Quantity per day) Basic Dyes @50Kgs/day
Glycerine @138Kgs/day
Benzaldehyde @5Kgs/day
Dimethyl Aniline @7Kgs/day

Products (Name with Quantity per day) Oil Green @100Kgs/day
Oil Yellow @100Kgs/day

By-products, if any, (Name with Quantity per day) As per detail submitted

83

192



"This is computer generated document from OCMMS by PPCB"                                                                 

Amar Colour Chem India,26 Focal Point,Amritsar I,Amritsar,143001

Page2

                   

                   

                   

                   

                   

Endst. No.:								                                               																				          																								                     		Dated: 

 

A copy of the above is forwarded to the following for information and necessary action please:

The EE, Ro, Amritsar for information and n/a please.

                   

Details of the machinery and process As per detail submitted

Quantity of fuel required (in TPD) and capacity of
boilers/ Furnace/Thermo heater etc.

PNG @60m3/h

Type of Air Pollution Control Devices to be installed Not Required

Stack height provided with each boiler/thermo
heater/Furnace etc.

Thermopack Stack33(Ground Level)/21(Roof Level)

Sources of emissions and type of pollutants TanksAcid Mist

Standards to be acheived under Air(Prevention &
Control of Pollution) Act, 1981

As prescribed by the Board.

02/12/2022

(Kamaljit Singh)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

02/12/2022

(Kamaljit Singh)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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TERMS AND CONDITIONS

                   
A. GENERAL CONDITIONS

1. This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.

2. The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

3. The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

4. The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry

5. The authorized fuel being used shall not be changed without the prior written permission of the Board.

6. The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

7. The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:-

De = 2 LW / (L+W)

Where L= length in mts. W= Width in mts.

ii) The sampling port shall be 7 to 10 cm in diameter

8. The industry shall put display Board indicating environmental data in the prescribed format at the main
entrance gate.

9. The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating
Capacity

Stack heights

1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring building
which ever is more

2. More than 2 ton/hr. to 5 ton/hr. 12 meters

3. More than 5 ton/hr. to 10 ton/hr 15 meters

4. More than 10 ton/hr. to 15 ton/hr 18 meters

5. More than 15 ton/hr. to 20 ton/hr 21 meters

6. More than 20 ton/hr. to 25 ton/hr. 24 meters

7. More than 25 ton/hr. to 30 ton/hr. 27 meters

8. More than 30 ton/hr. 30 meters or using the formula
H = 14 Qg0.3or
H = 74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:
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Capacity of diesel generating set Height of the Stack

0-50 KVA Height of the building + 1.5 mt

50-100 KVA          		  -do- + 2.0 mt.

100-150 KVA         	 	  -do- + 2.5 mt.

150-200 KVA         	 	  -do- + 3.0 mt.

200-250 KVA        	  	  -do- + 3.5 mt.

250-300 KVA       	  	   -do- + 3.5 mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:

H = h+0.2 (KVA)0.5

where h = height of the building in meters where the generator set is installed.

10. The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation.

11. The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

12. The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.

13. The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:-

ï¿½In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to comply with the above notification.ï¿½

14. The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

15. That the industry shall submit a yearly certificate to the effect that no addition / up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

16. a) The industry shall ensure that at any time the emission do not exceed the prescribed emissions
standards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating
capacity A.

Required particulate matter B.

Area upto 5 Km from
Other than the periphery
of I and Class-II town

Other than 'A' class

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3

2 ton to 10 ton/hr. 500 mg/NM3 1000 mg/NM3

Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3

Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.

17. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner.

18. The air pollution control equipments shall be kept at all time in good running condition and;
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(i) All failures of control equipments.

(ii) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983'.

19. The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

20. The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

21. The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

22. The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

(i) Once in Year for Small Scale Industries.

(ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries.

23. The industry shall maintain the following record to the satisfaction of the Board :-

(i) Log books for running of air pollution control devices or pumps/motors used for it.

(ii) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

(iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

24. The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

25. The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Board Officers.

26. The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions of Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time.

27. The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to
under this or any other Act.

29. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

30. The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

31. The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

32. The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

33. The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

34. The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

35. The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

36. The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.
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37. The industry shall comply with the code of practice as notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified.

38. The industry shall not cause any nuisance/traffic hazard in vicinity of the area

39. The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

40. The industry shall ensure that there will not be significant visible dust emissions beyond the property line

41. The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry.

42. The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

B. SPECIAL CONDITIONS
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a)    The industry shall connect all the 8 vessels of the industrial unit with the air pollution control system
within six months from today.

b)   During the period of six months, the industry shall use only two vessels for industrial processes and
purposes which are connected to the air pollution control system and the remaining six vessels shall only be
used for storing the raw material (it would however be ensured that such storage should not lead to any
pollution) and shall not be used for any purpose which leads to any sort of pollution or any sort of emission
generation.

c)    The effluent treatment plant with treatment material / culture and component shall be made operational.

d)   The industry shall connect vessels to the air device in a block wise manner but all six vessels must be
connected within 6 months.

e)    The industry shall only put into use the block-wise vessels to industrial use with prior consent of the
Board which have been connected with the air pollution control system.

f)     The orders dated 21.2.2022 and 6.5.2022 earlier passed by the Appellate Authority in the appeal case
filed by the industry with regard to restrictions imposed in the case shall also remain operative.

g)   The industry shall take extra care and adequate precautions to avert any kind of incident which may
cause pollution.

h) The industry shall follow all relevant guidelines issued by PPCB from time to time.

i) The industry shall deposit Environment Compensation of Rs. 8,37,500/- immediately.

j) The industry will got extended and submit to the Board its BG of Rs. 10 lac before the expiry of the same.

k) That the industry shall immediately comply with the shortcomings as identified during the technical and
environmental audit of the industry which has been conveyed to the industry by Punjab Pollution Control
Board and shall submit a compliance report.

l) That the industry shall operate 02 no. HVS installed at the front boundary and back boundary wall of the
industry for 24 hrs in a day for 03-months period regularly and shall get the ambient air emission tested
from a lab approved under EPA Act 1986 for the following parameters and shall submit report to the Board
within 15-days. 1. SPM 2. Acid Mist 3. SO2 4. NOx, 5. Any other gaseous pollutant as advised by the
Environmental Engineer Regional Office and SO ZO Lab Jalandhar.

m) The industry shall follow the SOP for installation & operation of OCEMS installed at the outlet of ETP
and shall connect it with the website of Punjab Pollution Control Board and CPCB and shall keep a record
of it.

n) The industry shall ensure that they will not manufacture any dye or dye intermediate which has been
banned by MoEF & CC, CPCB, PPCB or by other Govt of India agency.

o) The industry shall ensure that there is no complaint regarding the discharge of untreated emission and
waste water by the industry in the area.

p) EERO shall visit the industry every 15-day period and conduct air emission sampling from the stack,
ambient air quality monitoring for 08-hours, ETP monitoring and to check the compliance of shortcomings
as identified during the Technical & Environmental Audit of the industry and shall submit the complete
report along with the recommendations.

q) EERO shall comply with the order of the Appellate Authority dated 16/11/2022 in the true letter & spirit.

r) PP shall not throw, burn or bury any solid wastes in open, outside premises or in drain / water bodies.

s) PP shall promote use of alternatives of single use plastics (SUP) and awareness to discourage use of
plastic, through their Corporate Environment Responsibility (CER) activities. (See attached banner)

t) PP shall ensure that there are no usages of single use plastic- thermocol disposable items such as water
bottles / water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating material made
of plastic-thermocol or any other non-biodegradable material in the premises.

u) The project proponent shall properly handle and manage the solid wastages as per the provisions of the
Municipal Solid Waste Rules 2016 and ensure that the solid waste is segregated & disposed of in an
environmentally sound manner.
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02/12/2022

(Kamaljit Singh)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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Visit Report of M/s Amar Colour Chem India, 26 Focal Point, Amritsar 

Now to check latest status the industry was visited by team constituted by Higher Authority 

of the Board on 11.04.2023, consisting of Sh. Sukhdev Singh, Environmental Engineer, 

Regional Office, Batala, Sh. Jatinder Soni, Environmental Engineer, Regional Office, Amritsar 

and Sh. Amritpal Singh Chahal, Assistant Environmental Engineer, Regional Office, Amritsar. 

During visit, it was observed as under:- 

1.  The industry was not in operation, however electric connection of the industry is still 

intact. During visit, Sh. Rohit Handa representative of the industry informed that the 

industry is not in operation today as they have taken shut down for maintenance for 

the day.  

2. The industry has installed ETP for treatment of effluent generated from its premises, 

however no effluent was observed in its collection tank. There are 02 no. aeration 

tanks in series provided to this ETP, however very less effluent/water was observed in 

the first aeration tank and no water/effluent was observed in the second aeration tank, 

which indicate that the ETP has not been stabilized and not in operational condition. 

The industry has not provided any flow meter at the outlet of ETP and has not 

maintained any record regarding the operation of ETP.  

3. The sensor of OCEMS connected to the outlet of ETP was without any lock and key 

arrangement, hence prone to tempering. 

4. In the yellow auramine section, the industry has provided 06 no. vessels/reaction tanks 

on second floor and 07 no. vessels/reaction tanks on first floor. During visit the industry 

claimed that 02 no. vessels/reaction tanks on the first floor and 02 no. vessels/reaction 

tanks on the second floor are not being used in the process, however all the vessels 

are being provided with connections and agitating motors, which clearly indicates that 

all the reactions vessels are in operationable condition.      

At the second floor, out of the remaining 04 no. reactions vessels, one was not connected 

with any APCD, one was individually connected to one of the two wet scrubbers and 

remaining 02 no. vessels are connected to other wet scrubber.  

At the first floor, all remaining 05 no .vessels/reaction tanks were connected to the wet 

scrubber with which 02 no. vessels/reaction tanks from second floor are also connected.  

As such one wet scrubber is only connected with one no. vessel/reaction tank and the 

other wet scrubber was connected with total 07 no. vessel/reaction tanks     

 

The industry has not provided any sampling arrangement in the form of ladder and 

platform to the stacks of existing wet scrubber to carry out emission sampling.  

5. In the green malachite section, the industry has provided 07 no. vessels/reaction tanks 

on the ground floor. During visit the industry claimed that 03 no. vessels/reaction tanks 

are not being used in the process, however all the vessels are being provided with 

Annexure R-4/W
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connections and agitating motors, which clearly indicates that all the reactions vessels 

are in operationable condition. Remaining 04 no. vessels/reaction tanks were 

connected to a common pipe through ID fan alongwith stack of inadequate height. It 

has not provided APCD to this section.  

Meanwhile the industry has applied for obtaining fresh consent to operate under Water 

(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 

Act, 1981 through OCMMS dated 16.03.2023 and 31.03.2023 on both occasions consent 

applications were returned being in complete. During the applications the industry has 

submitted adequacy report of the APCDs, wherein it has been mentioned that 02 no. wet 

scrubbers have been provided as APCDs to the yellow auramine section which are not 

being concurrent as observed during the visit. Further mentioned that wet scrubber has 

been provided to the green malachite section which is also contradictory as observed 

during visit as no ACPD has been provided to the green malachite section yet. There has 

been no mentioning of emission standards to achieved by these APCDs.  

 

In view of above, it was concluded that the industry has failed to comply with orders dated 

16.11.2022 of Hon'ble Appellate Authority and has been operating the vessels/reaction tanks 

without connecting the same to adequate Air Pollution Control Devices. Further the industry 

has failed to comply with the directions of Board and has been deliberately operating the 

industry, causing nuisance to the society.    

It is therefore recommended that:- 

1. Bank Guarantee bearing no. 051BG01212210001 amount to Rs. 10 Lac deposited by 

the industry in this office valid upto 11.09.2023 as an assurance to comply with 

decisions of the hearing dated 06.08.2021 and the provision of Water (Prevention & 

Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 

shall be encashed as the industry has failed to comply with the directions of the Board 

and conditions of the consent to operate under Water (Prevention & Control of 

Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981. 

2. Environmental Compensation of suitable amount shall be imposed on the industry for 

operating the unit in violations of the directions u/s 33-A of Water (Prevention & 

Control of Pollution) Act, 1974 and 31-A of Air (Prevention & Control of Pollution) Act, 

1981 for its closure.   
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Visit Report of M/s Amar Colour Chem India, 26 Focal Point, Amritsar 

To verify the latest status the industry was again visited by this office on 08.06.2023 

and it was observed as under:- 

1. The industry was not in operation and electric connection of the industry was found 

intact.  

2. The representative of the industry during visit informed that they have not 

operated the industry for last 07 days in compliance to the directions, however he 

refused to get the machinery sealed as he repeatedly stated that any 

mishapenning/hazardous accident may occur during sealing of the machinery.    

3. The industry has connected 09 no. reaction vessels of yellow auramine section to 

the already installed wet scrubbers and has now installed separate wet scrubber 

as APCD to the green malachite manufacturing section ( 04 no. reaction vessel  

and 06 no. storage tanks).   

4. The industry has provided sampling holes into stack of APCDs for facilitation of 

emission sampling. 

5. The industry has now stabilized the effluent treatment plant with development of 

bacteria in the 02 no. aeration tanks along with aeration. No effluent was observed 

at the inlet, outlet and in any other component of the ETP. The industry has 

provided flow meter at the outlet of ETP  

6. The industry has connected its OCEMS to the server of the Board and has now 

provided lock and key arrangement to the sensor of OCEMS connected to the outlet 

of ETP. 

The industry has now provided APCD to the yellow auramine manufacturing section as well 

as green malachite manufacturing section and has stabilized the effluent treatment plant, 

however the process of the industry has to be got analyzed from a Government 

agency/Institute of Reputes so that  adequacy of APCD as well as ETP can be checked and 

further emission/effluent control measures if required may be adopted by the industry.  
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1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

                   

2. Particulars of the Industry

                   

PUNJAB POLLUTION CONTROL BOARD
Zonal Office, Plot No. 164, Focal Point, Mehta Road, Amritsar.

Website:- www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

 Industry Registration ID: G13ASR200026 Application No : 22167192

To,
Rakesh Handa
26 Focal Point
Amritsar,Amritsar-143001

Subject: Grant of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent.

With reference to your application for obtaining 'Consent to Operate' an outlet for discharge of the effluent u/s 25/26
of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an industrial unit
fordischarge of the effluent(s) arising out of your premises  subject to the Terms and Conditions as mentioned in this
Certificate.

Consent to Operate Certificate No. CTOW/Fresh/ASR/2023/22167192

Date of issue : 27/06/2023

Date of expiry : 31/12/2023

Certificate Type : Fresh

Name & Designation of the Applicant Rakesh Handa, (Managing Partner)

Address of Industrial premises Amar Colour Chem India,
26 Focal Point,
Amritsar I,Amritsar-143001

Capital Investment of the Industry 64.5418 lakhs

Category of Industry Red

Type of Industry 1029-Dyes and Dye- Intermediates

Scale of the Industry Small

Office District Amritsar

Consent Fee Details

Raw Materials(Name with quantity per day)  Basic Dyes @50Kgs/day
Glycerine @138Kgs/day
Benzaldehyde @5Kgs/day
Dimehtyl Aniline @7Kgs/day

Products (Name with quantity per day)  Oil Yellow @100Kgs/day
Oil Green @100Kgs/day

By-Products, if any,(Name with quantity per day)  As per details submitted.

Details of the machinary and processes  As per details submitted.
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Endst. No.:								                                               																				          																								                     		Dated: 

 

A copy of the above is forwarded to the following for information and necessary action please:

The EE, RO, Amritsar for information. He is also directed not to seal the plant & machinery of the industry upto 31/12/2023.

                   

Details of the Effluent Treatment Plant  ETP for Trade Effluent @20.0 KLD
Domestic Effluent @1.0 KLD

Mode of Disposal  Trade Effluent @ 20.0 KLD into PSIEC Sewer after
treatment in ETP
Domestic Effluent @ 1.0 KLD into PSIEC Sewer

Standards to be achieved under Water(Prevention &
Control of Pollution) Act, 1974

As prescribed by the Board.

27/06/2023

( Satyajeet Singh Attri )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

27/06/2023

( Satyajeet Singh Attri )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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TERMS AND CONDITIONS

                   
A. GENERAL CONDITIONS

1. This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

2. The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

3. The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

4. The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

5. The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

6. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

7. The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

8. The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

9. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

10. During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

11. Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

12. The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

13. Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

14. The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

15. The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

16. The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

17. The industry shall provide online monitoring equipmentï¿½s for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

18. The pollution control devices shall be interlocked with the manufacturing process of the industry.

19. The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

20. The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

21. The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

22. The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.
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23. The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

(i) Once in Year for Small Scale Industries.

(ii) Four in a Year for Large/Medium Scale Industries.

(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running
of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

24. The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

25. The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

26. The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

27. The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

29. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

30. The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(i) Where unavoidable to prevent loss of life or some property damage or

(ii) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

31. The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

32. The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

33. Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

34. The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

35. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

36. The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

37. Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

38. The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

39. The industry shall ensure that the effluent discharged by it is toxicity free.

40. The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

41. Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.
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42. The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

43. The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

B. SPECIAL CONDITIONS

1.    The industry shall get the environmental audit/study regarding adequacy of Effluent treatment plant, Air
pollution Control Devices installed for control of fugitive emission from various processes, from IIT Delhi
on its own cost within 3 months.

2.    The industry shall mark each vessel/storage tank/any tank present in its premises with permanent sticker
mentioning the name as well as functioning on the same.

3.    That the industry shall operate 02 no. HVS installed at the front boundary and back boundary wall of
the industry for 24 hrs in a day for 03-months period regularly and shall get the ambient air emission tested
from a lab approved under EPA Act 1986 for the following parameters and shall submit report to the Board
within 15-days. 1. SPM 2. Acid Mist 3. SO2 4. NOx, 5. Any other gaseous pollutant as advised by the
Environmental Engineer Regional Office and SO ZO Lab Jalandhar.

4.    The industry shall follow the SOP for installation & operation of OCEMS installed at the outlet of ETP
and shall connect it with the website of Punjab Pollution Control Board and CPCB and shall keep a record
of it.

5.    The industry shall ensure that they will not manufacture any dye or dye intermediate which has been
banned by MoEF & CC, CPCB, PPCB or by other Govt of India agency.

6.    The industry shall ensure that there is no complaint regarding the discharge of untreated emission and
waste water by the industry in the area.

7.    PP shall not throw, burn or bury any solid wastes in open, outside premises or in drain / water bodies.

8.    PP shall promote use of alternatives of single use plastics (SUP) and awareness to discourage use of
plastic, through their Corporate Environment Responsibility (CER) activities. (See attached banner)

9.    PP shall ensure that there are no usages of single use plastic- thermocol disposable items such as water
bottles / water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating material made
of plastic-thermocol or any other non-biodegradable material in the premises.

10. The project proponent shall properly handle and manage the solid wastages as per the provisions of the
Municipal Solid Waste Rules 2016 and ensure that the solid waste is segregated & disposed of in an
environmentally sound manner.

11. The industry shall operate its ETP efficiently & adequately so as to achieve the prescribed effluent
Standards.

27/06/2023

( Satyajeet Singh Attri )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

                   

                   

                   

2. Particulars of the Industry

                   

PUNJAB POLLUTION CONTROL BOARD
Zonal Office, Plot No. 164, Focal Point, Mehta Road, Amritsar

Website:- www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

 Industry Registration ID: G13ASR200026 Application No : 21914710

To,
Rakesh Handa
26 Focal Point
Amritsar,Amritsar-143001

Subject: Grant of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises.

With reference to your application for obtaining 'Consent to Operate' u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising
out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

Consent to Operate Certificate No. CTOA/Fresh/ASR/2023/21914710

Date of issue : 27/06/2023

Date of expiry : 31/12/2023

Certificate Type : Fresh

Name & Designation of the Applicant Rakesh Handa, (Managing Partner)

Address of Industrial premises Amar Colour Chem India,
26 Focal Point,
Amritsar I,Amritsar-143001

Capital Investment of the Industry 64.5418 lakhs

Category of Industry Red

Type of Industry 1029-Dyes and Dye- Intermediates

Scale of the Industry Small

Office District Amritsar

Consent Fee Details

Raw Materials (Name with Quantity per day) Basic Dyes @50Kgs/day
Glycerine @138Kgs/day
Benzaldehyde @5Kgs/day
Dimethyl Aniline @7Kgs/day

Products (Name with Quantity per day) Oil Yellow @100Kgs/day
Oil Green @100Kgs/day

By-products, if any, (Name with Quantity per day) As per details submitted.

Details of the machinery and process As per details submitted.
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Endst. No.:								                                               																				          																								                     		Dated: 

 

A copy of the above is forwarded to the following for information and necessary action please:

The EE, RO, Amritsar for information. He is directed for not to seal the plant & machinery of the industry upto 31/12/2023.

                   

Quantity of fuel required (in TPD) and capacity of
boilers/ Furnace/Thermo heater etc.

PNG @60m3/h in Thermopack of capacity 8 Lac KCal
HSD for DG set of capacity 82.5 KVA

Type of Air Pollution Control Devices to be installed Thermopack- NR
D.G. Set- canopy with adequate stack
Process emissions from yellow auramine section- Packed
tower wet scrubber
Process emissions from green malachite section- Packed
tower wet scrubber

Stack height provided with each boiler/thermo
heater/Furnace etc.

Adequate stack with thermopack, D.G. sets and Packed
tower wet scrubbers

Sources of emissions and type of pollutants Thermopack- NR
D.G. Set- canopy with adequate stack
Process emissions from yellow auramine section- Packed
tower wet scrubber
Process emissions from green malachite section- Packed
tower wet scrubber

Standards to be acheived under Air(Prevention &
Control of Pollution) Act, 1981

As prescribed by the Board.

27/06/2023

( Satyajeet Singh Attri )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

27/06/2023

( Satyajeet Singh Attri )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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TERMS AND CONDITIONS

                   
A. GENERAL CONDITIONS

1. This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.

2. The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

3. The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

4. The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry

5. The authorized fuel being used shall not be changed without the prior written permission of the Board.

6. The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

7. The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:-

De = 2 LW / (L+W)

Where L= length in mts. W= Width in mts.

ii) The sampling port shall be 7 to 10 cm in diameter

8. The industry shall put display Board indicating environmental data in the prescribed format at the main
entrance gate.

9. The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating
Capacity

Stack heights

1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring building
which ever is more

2. More than 2 ton/hr. to 5 ton/hr. 12 meters

3. More than 5 ton/hr. to 10 ton/hr 15 meters

4. More than 10 ton/hr. to 15 ton/hr 18 meters

5. More than 15 ton/hr. to 20 ton/hr 21 meters

6. More than 20 ton/hr. to 25 ton/hr. 24 meters

7. More than 25 ton/hr. to 30 ton/hr. 27 meters

8. More than 30 ton/hr. 30 meters or using the formula
H = 14 Qg0.3or
H = 74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:
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Capacity of diesel generating set Height of the Stack

0-50 KVA Height of the building + 1.5 mt

50-100 KVA          		  -do- + 2.0 mt.

100-150 KVA         	 	  -do- + 2.5 mt.

150-200 KVA         	 	  -do- + 3.0 mt.

200-250 KVA        	  	  -do- + 3.5 mt.

250-300 KVA       	  	   -do- + 3.5 mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:

H = h+0.2 (KVA)0.5

where h = height of the building in meters where the generator set is installed.

10. The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation.

11. The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

12. The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.

13. The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:-

ï¿½In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to comply with the above notification.ï¿½

14. The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

15. That the industry shall submit a yearly certificate to the effect that no addition / up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

16. a) The industry shall ensure that at any time the emission do not exceed the prescribed emissions
standards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating
capacity A.

Required particulate matter B.

Area upto 5 Km from
Other than the periphery
of I and Class-II town

Other than 'A' class

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3

2 ton to 10 ton/hr. 500 mg/NM3 1000 mg/NM3

Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3

Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.

17. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner.

18. The air pollution control equipments shall be kept at all time in good running condition and;
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(i) All failures of control equipments.

(ii) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983'.

19. The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

20. The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

21. The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

22. The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

(i) Once in Year for Small Scale Industries.

(ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries.

23. The industry shall maintain the following record to the satisfaction of the Board :-

(i) Log books for running of air pollution control devices or pumps/motors used for it.

(ii) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

(iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

24. The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

25. The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Board Officers.

26. The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions of Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time.

27. The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to
under this or any other Act.

29. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

30. The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

31. The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

32. The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

33. The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

34. The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

35. The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

36. The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.
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37. The industry shall comply with the code of practice as notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified.

38. The industry shall not cause any nuisance/traffic hazard in vicinity of the area

39. The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

40. The industry shall ensure that there will not be significant visible dust emissions beyond the property line

41. The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry.

42. The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

B. SPECIAL CONDITIONS

1.    The industry shall get the environmental audit/study regarding adequacy of Effluent treatment plant, Air
pollution Control Devices installed for control of fugitive emission from various processes, from IIT Delhi
on its own cost within 3 months.

2.    The industry shall mark each vessel/storage tank/any tank present in its premises with permanent sticker
mentioning the name as well as functioning on the same.

3.    That the industry shall operate 02 no. HVS installed at the front boundary and back boundary wall of
the industry for 24 hrs in a day for 03-months period regularly and shall get the ambient air emission tested
from a lab approved under EPA Act 1986 for the following parameters and shall submit report to the Board
within 15-days. 1. SPM 2. Acid Mist 3. SO2 4. NOx, 5. Any other gaseous pollutant as advised by the
Environmental Engineer Regional Office and SO ZO Lab Jalandhar.

4.    The industry shall follow the SOP for installation & operation of OCEMS installed at the outlet of ETP
and shall connect it with the website of Punjab Pollution Control Board and CPCB and shall keep a record
of it.

5.    The industry shall ensure that they will not manufacture any dye or dye intermediate which has been
banned by MoEF & CC, CPCB, PPCB or by other Govt of India agency.

6.    The industry shall ensure that there is no complaint regarding the discharge of untreated emission and
waste water by the industry in the area.

7.    PP shall not throw, burn or bury any solid wastes in open, outside premises or in drain / water bodies.

8.    PP shall promote use of alternatives of single use plastics (SUP) and awareness to discourage use of
plastic, through their Corporate Environment Responsibility (CER) activities. (See attached banner)

9.    PP shall ensure that there are no usages of single use plastic- thermocol disposable items such as water
bottles / water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating material made
of plastic-thermocol or any other non-biodegradable material in the premises.

10. The project proponent shall properly handle and manage the solid wastages as per the provisions of the
Municipal Solid Waste Rules 2016 and ensure that the solid waste is segregated & disposed of in an
environmentally sound manner.

11. The industry shall operate its ETP efficiently & adequately so as to achieve the prescribed effluent
Standards.

27/06/2023

( Satyajeet Singh Attri )
Environmental Engineer

For & on behalf

of
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